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INTRODUCTION 

I,  the Chairman of the Public Accounts Committtee having been a u t b  
rised by the Committee, do present on their behalf this Hundred and 
Sixty-third Report on action taken by Government on the recommendations 
of the P.A.C. contained in their 81st Repon (5th Lok Sabha) on para- 
graph 51 of the Report of C&AG for the year 197(171, Union Government 
(Civil) relating to Overseas Communications Service. 

2. On the 31st May, 1974 an 'Action Taken' Sub-Committee was 
appointed to scrutinise the replies from Government in pursuance of the 
recommendations made by the Committee in their earlier Reports. The 
SubCommittee was constituted with the following Members: 

Shri H. M. Patel-Convener 

2. Shri Sasankasekhar Sanyal 
3. Shri Japannathrao Joshi 
4. Shri S .  C .  Besra 
5. Shri V.  B. Raju 
6. Shri Mohammed Usrnan Arif 
7. Shri P .  Antoni Reddi 
8. Shri Narain Chand Parashar 
9. Shri T. N . Singh 

3. The Action Taken Sub-committee of the Public Accounts Cornmit- 
tce (1974-75) considered and adopted this Report at their sitting held on 
95th April, 1975. The Report was finally adopted by the Public Accounts 
Committee on thc 28th April, 1975. 

4. For facil~ty of reference the main conclusions,~recomrnendations of 
the Commlttce hnvc k c n  prlntcd in thlck t!pe In the body of the Report. 
A statcmcnt showing the sunln lq  of the main recommendations 'obscrvn- 
lions of thc Conlrnittec is appcndcd ti1 thc Report (Appendix). 

5. Thc Committee place on rcccrrd thr'ir npprcciation of the assistance 
rcndercd to thcm in thh nlnttcr by thc Coniptrollcr and Auditor General 
of India. 
NEW 131'1 HI:  

Aprrl 28, 1975. -.- -.-- - -  
Borsukhu P, lHY7(S) JYOTlRMOY BOSU. 

Chairman, 
Public Accounts Commirree. 



CHAPTER 1 

REPORT 

This Report of the Committee deals with action taken by Government 
con the rewrnmendatioas contained in their 81st Report (Fifth Lok Sabha) 
con Para 51 of Report of the Comptroller & Auditor General of India for 
the year 1970.71-Union Government (Civil). Action Taken Notes have 
h e n  received in respect of all the 31 recommendations contained in the 
.Report. 

1.2. The Action Taken Notes on the recommendations of the Corn 
mittee have been categorised under the following heads: 

I .  Recommendarionr/Observations that have been acceptzd by 
Government. 

S. No. 3, 4, 5 ,  6, 9, 10, 11, 12, 13, 14, 15, 16. 17, 18, 
19, 20, 21, 22, 23, 24, 25, 26, 27, 28, 29, 30, 31. 

( I .  Recommend~tionrlObservations which the Committee do not 
desire to pursue in view of the replies of Goverment. 

S. No. 8. 

111. Recommend4tiom/Ob.~m~'ons replies to which hove not hem 
accepted by rhe Committee and which require reitoatiun. 

S. No. 1. 2. 

1V. Recommcndatia~lObservations in respect of which Governmmt 
haw furnished interim rtplies. 

S. No. 7. 

1.4. The Committee will now deal with the acticm, taken on some of 
the recommendatioas. 



Sct up of Oversras Communicarion Service-(Parus 1.6 and 1.7-4. Nos, 
1 a d  2). 

1.5. Replying to the set up of Overseas Communication Service, the 
Chumittee made the following observations in paragraphs 1.6 and 1.7:- 

"1.6. The Committee note that the need for integration of the 
& e ~ c a s  Communications Service with the Posts and T e l ~  
graphs Department has been felt in the past by the Estimates 
Committee and the Administrative Reforms Commission. As 
early as 1961, the Estimates Committee had desired that the 
question of intepation of O . C .  S. with P & T Department 
might be considered when P&T Board sufficiently stabilised 
and was in a position to take more responsibilities. The Ad- 
ministrative Reforms Commission felt in 1970 that technically 
as well as administratively the merger of the 0 .C.S. with 
the P&T Board would be beneficial and the two should be 
integrated. The recommendations of the Administrative Reforms 
Commission are stated to have been examined by the Depart- 
ment and are being put up to the Cabinet. The Committee 
are in agreement with the views of the Estimates Committee 
and the Administrative Reforms Commission. They accord- 
ingly desire that a decision should not furthcr be dclaycd in 
the matter of such importance. 

It was urged before the Committee that the integration would 
result in intercharge of staff and this might affcct the cfficicncy 
of O.C. S .  The Committee feel that in view of the fact that 
the technology of internal tele-communications has also made 
rapid advances in the recent years, merger of certain catc- 
gories of staff would be heneficid to both. Alternatively Go- 
vernmcnt may consider thc feasibility of setting up of a 
separate Department of O.C.S. under thc P&T Board as in 
United Kingdom in ordcr to maintain its seprate ~dcntity." 

1.6. In their reply, the Ministry of Communications have stated: 
The recommendations of the Administrative Reforms Commission re- 

garding merger of Overseas Communications Service with the P & 'r were 
examined by Government in peat detail and a decision was taken by the 
Cabinet on 22nd February, 1973, that the 0 .C. S.  need not bc merged 
with the P & T Dcuanment. 

The question has been reviewed in the light of the recommendations 
of the Public Accounts Committee. While it is true that in future tclecom- 
munications technology will increasingly become similar both in the O.C.S. 
amd P & T Department as a result of programming of number of satellite 



earth stations in tb8 country for internal traffic, t h e  are more imporuat 
factors which would not suggest mergcr of th two orgonisations. External 
telecommunications are a distinct category of service by themselves requir- 
ing close and cantinuous liaison with foreign Administrations in operational 
matters, accounting procedures, etc. It is necessary to maintain the separate 
entity of the O.C.S. for the sake of better organisational control and effec- 
tive collaboration with the counterpart Administrations in other countries. 
Apart from this, merger would create various administrative and staff pro- 
blems without any compensating advantages. The advantage of having 
better control over a small and compact organisation might also be lost in 
the event of merger. Government have, therefore, decided to continue the 
existing arrangements. Government have also carefully considered the 
alternatives recommended by the h b h c  Accounts Commitkc in the light 
of thc practice prevalent in other countries abd they are of the opinion that 
transfer of administrative control of the O.C. S. from the Ministry of Com- 
munications to the P&T Board would not by itself result in better adminis- 
trative, technical and operational efficiency of the 0 .C .  S .  On the other 
Iinnd. Government consider that it would be i n  the public interest to con- 
tinue 0 .C .S. as a separate entity under the control of the Ministry of 
Communications as at present. 

1.7. Whik agreeing witb the vkws of Estimates Committee and A& 
minisblltive Reforms Commission regarding mcrpcr cf the O\crwac Com- 
munication Smice  with P&T Dbcctomte, the Committee had desired that 
lbe early decision nhouid be taken in the matter. The Ministry have Snfolrrt 
ed the Committee that a decision nas tPLm by the Cabinet on Me m a r -  
mendations of A.R.C. on 22nd February. 1973 that the O.C.S. need not he 
merged wiZb the P&T Department. The question has been revkwcd ie tbt 
%ht of tbe recommendatkn of the Public Accounts Cornminee and Gov- 
ernment have decided to continue the existing arranpmenb roasidcring 
tbat it is necesan to mahtain the scparatc enti9 of O.C.S. for the sake 
of the bettcc orgmbatk~arl control and effective coIlaboratian with the 
counterpart administration\ in other countries. Governmen! have also con- 
sidered the nltcrnative r~cumm~nded by thc Committee regarding feasibilit? 
of scttiag up of a sepmte dcptrtwnt of O.C.S. under tAc PBT Board as 
in olhcr countries in order to maintain its separate identit?. Government 
are of the opinian that bnrsfer of administrative control of O.C.S. from 
$be Minlstq crf Conununicnlions to PQ'I' Roard would not by itself result 
in M c r  adminldradv~, technicnl and nperat.iona1 emcicoq of O.C.S. On 
tbc otbtr hand, <;overnmcPa? consider that it would be in the poblic interest 
to m t f n u e  O.C.S. as a separate entity undx the cnntml of Ule Mlnistq of 
Cornmunicr~ns as 8t present. It ia not c k u  to the Cornslittee what public 
Entm is involved in cosdnaht# 0,C.S. 8s a rpurb entity lnda tbe 
. o n ~ l  of the Mhrbby as at prescat. Thc Government hrve admitted that 



1.8. The Public Acmmts Committee had expressed their dissatisfaction 
with the manner In which construction of C'idesh Sanchar Bhavan which 
houses the Overseas Communicatioa Service at Bombay was carried out. 
A prival lcag ago his firm was appointed as architects by th,: 
Department. The CPWD which is the normal agency for construc- 
tion works of Government was excluded fron th:i construction work on 
the ground of urgency and on an assurance of the architect to complete the 
work within a time-limit of 10-12 months. The building was not actually 
completed within the time limit envisaged by the Department. The other 
irregularities pointed out by the Committee were that the architect. whose 
plans d estimates were to be scrutinized by the Works Committce, was 
appintui as a Member of that Committee. The architect was authoriscd 
by the Works Commiuee to negotiate rates for piling contract. The 
exterior treatment of the building was allowed at an exorbitantly high cost. 

1.9. In Paragrdph 1.1 5 5  of the Report, the Committee observed:- 

"1,155. As will be evident from the foregoing paragraph, the Com- 
mittee are thoroughly dissatisfied with the manner in which all 
aspects of the construction of this building have been handled. 
They consider that there is full justification for a comprchen- 
wve and detailed enquiry to be instituted and accordinply 
recommend that an indcpeodent expen committee ahodd be 
appointed to go into all arpccts of this maner and to submit 
its report within six months." 



1.10. The Ministry 04 Communications have in their reply dated 17th 
.April, 1974 stated as follows:- 

"The Expen Committee, under the Chairmanship of Shri M. A. Rao, 
retired Member, Railway Board, and S/Shri A.L. Sehgal, 
Chartered Accountant, and C.D. Kapur, retired Chief Engineer, 

CPWD, as Members was constituted by order issued in May 
1973 vide htinhtry of Communications order No. G.25015/ 
1173-OC, dated the 9th May, 1973, and 10th May, 1973. The 

Committee was required to submit its report within three months 
and because, inter aliu, it was not working on whole time basis, 

its term had to be extended thrice, last upto 30th April. 1974. 
The Committee have submitted a repon on 5th April, 1974. A 
copy of the Report which is in two parts is enclosed.* 

The Expert Committee have submitted a comprehensive and dctailed 
report after going into all aspects of the construction of the 
Videsh Sanchar Bhavan building. Most of the conclusions re- 
acbcd by thc Expen Committee have bcen covered by the 
replies in the action taken notes furnished. The remaining con- 
clusions of the Expert Committee are bzing considered by 
Government ." 

1.11. The Expert Committee have held the following 3 officcrs as 
mostly responsible for serious lapses in this case: 

( i )  Shri S. N. Kalta, Director General, O.C.S. 
(ii) Shri K. M. Balchandani, Chief Engineer. O.C.S.. later Director 

General of O.C.S. 

(iii) Shri S. D. Nargolwala. Rnancial Adviser to the Ministry of 
Communicarions. 

1.12. A statement showing the lapses fm which these officers were n- 
.rpwsible is given in Appendix I. 

1.13. As regards action against the officers, the Minis- of Com- 
:anmications have stated as follows: 

"As regards the 3 officers, since all of them, have already retired 
from service, it hiis not been possible to proceed against them 
departmentally in view of the provisions of C.S.R. 351-A, 
according to which if departmental proceedings had not been 
instituted while the government officer was in service, the pro- 
cocdings can k instituted only- 

< a )  by or with the sanction of President; and 



(b) for a misconduct or misbehaviour in respect of any event whicb . 
took place not earlier than 4 years before the institution of tbe 
P=-. 

However, for tbe lapses, for which they have been held responsible b 
the Expen Committee's report the advice of the Ministry of Law/Depm- 
mcnt of Personnel is being sought as to the punitivc action, if any, that may 
be feasible or called for in this case." 

1.14. The Ministry of Communication were asked to intimate the latest 
position in regard to the action taken against the officers concerned. lo 
their reply dated 31st March, 1975, the Ministry of Communications have 
stated: 

"The matter is under consideration and a further communication wiU 
follow as soon as a final decision is taken." 

1.15. The Committee mote that tbe Expert Cornminee which enqsircb' 
h to  the coastmction of Vidcsh Saachar Bbavm (a buildlag of OCS in- 
Rombq) has found 3 officers Sarva5hri S. N. Kalra. D.G.. O.C.S.. K.M. 
Bakbaadrai, Chief Engineer 0 C S.  (later D.G , O.C.S.) and S. D. 
NPtgOh*.1P. FhaciPI  Adviser to tbe Miaimtry of Communicatiow-m&Iy 
responsibk for sevemt serious hvguluitits. As tbe officers have already 
retired from service, it bns not been possible to proceed against UKa 
departmentally. However advice of Mhistry of Law and the Deparfmaf 
01 Pmonnel h a s  been wugbt as to the punitive action, il an). that wy 
be feasible or called for against each one of them. 

1.16. ?'be Committee are lev much coacerned to ohsene that all- 
more than e ?ear has elsped since the Expert Committee submitted 
their report. Coternmrnt haw not e t  decided whether the? arc in a 
position to, and if so, whdher they at all wish to take action afiainnt tbe 
offcers w h m  tbe Expert Committee held responsible in the ma& for 
the various lapses (mlpractices) L this case. The Committee wodd 
reiterate their earlier rscommeadation t b t  rii dificiplinp~ action w b i  
ic inordinatel! delawd low much of its deterrent value, i t  iu vcr) wc- 
that Govemmcnt should take action without further k~ss of timc. Punitive 
action should alw hc taken again* lbosc who have r ed rd  (Le. S / W  
S. N. KsbP, D.C.. 0 . C  S. K. M. Rakhandsni. Chief Kndnrer, O.C& 
(hter D.G., O.C.S.) and C. I), N~tpokvab Fhancial Advkr). Whlk 
d a i ~  so, the Committee suggest t M  Car -men1 trki  R O ( ~  alw of the 
recomwndPtion contnined in p a r a p p b  1-25 of this Rcpor(. The C- 
mittee nosld also like lo be Lat~med a w  the actha t a b  qainst a 
a f k m  responsible for t k  varioum hpwc pointed out by the Experl CO6- 
mltfec. 



t41k of iustificotion in enstrurting the work to an ayency other rhun 
CPWD (Paras, I .  146 and I .  147-S. Nos. 19-29). 

1.18. Questioning the justification for entrusting the construction work 
.to an agency other than C.P. W.D. the Committee ma& the following 
=okervatbns in paragraphs 1.146 and 1.147: 

"1.146. From the correspondence with the CPW D, the Comiuittre 
find that the OCS consistently laid emphasis on the advisability 
of the exclusion of the CPWD from the constructoin work 
and on the assurance of the architect to complete the work 
within the time limit envisaged by the Department. Ultimately, 
the OCS were successful in getting the clearance from the 
Ministry of Works and Housing for the work to be entrusted 
to an agency other than the CPWD. 

"1.147. The Committee are surprkd that the Ministry of Works 
and Housing should have given its approval to the proposal 
that the work should be entrusted to an agency other than 
CPWD on the ground that the work could not be completed 
by the CPWD by the target date. in fact the CPWD had given 
expression to the view that no other agency also could com- 
plete i t  by the target date. During evidence the prcs:nt Engi- 
neer-in-Chief also subscribed to the view given in h'ovember. 
1967 that no agency could give assurance of finishing the pro- 
ject by the end of 1968. The Committee feel that the oaus 
thus lay on the OCS or the Ministry to refute the CPWD's 
view, since CPWD constitute Government's normal advisers in 
a matter such as this." 

1 .l9. In their reply dated 174-1974. the Ministry of Communication 
* rtrt~d. 4 

Tbis has becn discussed in Chapter 1V of the Report of the Expert 
Camnnittee a d  they barn concluded irl serial Nos. 12 and 13 of Chapter 
XIV tbst tbe decisioa taken by the Ministry of Works and Housing to 
rppove of the Work being given to an agency other than the CPWD with- 
.bOt satisfying themselves that this really would enablc the project to & 
completed within a period of 10 months or so was somewhat hasty. 
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The Exjmt CaoPlllittM have a h  o k a v d  tbart s/Sw S. N. SPallllhl& 
Y. M, Wcbaodmi a d  in an iniojsdicious mmnw hr wspthg S@f 
Kudinavala's assurances at their face value without making any f&ttl&r- 
enquiries to satisfy themselves about their practicability. They feel that 
Shri Nargolwala also should have looked into the matter before a p p m  
o! the proposal for lris appointment. 

Government haw examined this matter. The conclusions reached by 
the Expert Committee are king brought to the notice of the Ministry of 
Works and Housiog insofar as that Ministry is concerned. As regards, the .  
lapses on the part of the officers mentioned above, there have been n& 
in the Ministry of Communications for issuing suitable instructions for 
future guidance of the departmental officers. 

In regard to tbe failure of S/Shri S. D. Nargolwala, S. N. Kalra and 
K. h l .  Rnlchandani. who haw retired from service and institution of de- 
partmental disciplinary proceedings is barred hy CSR 351-A, the advice 
of the Ministry of Law/Department of Personnel is being sought as to the 
punitive action, if any, that may be feasible or called for in this caw. 

The Expert Committee at page 67 of their repoqt havc stated; "The 
onus, as pointed out by the PAC undoubtedly lay on the O C S  or the 
Ministry of Communications to refute the CPWD's view but- unfortunately, 
the! uerc not askcd to do s c  by the CPN'D or thc Ministry ot Works. 
Housing & Supply. Consequently no further action in the matter was 
tahcn." 7hc  Gorcrnmcnt h m c  cknmincd thk mattcr furthcr 

The approval of the \Vorh. X: Housing Minktry Has prc~cdci1 by the 
follow inp correspandmce:- 

(i) "Shri B. V. Subrahamanyan, Engiaccr Officcr tu the Chief 
Enginwr, CPWD, ruAdrcssed a lcttcr dritcd 22-12-67 to Slrri 
K .  %I. Rirlctxrndirnj, Chicf Engineu, OCS. trhcrc ;lrnong olhcr 
thing, hc stated: "Therefore, it L very unlikely that any 
agency can gibe assurance of finibhmg the project by the cnd 
of 1968." 

(ii)  Shri K. M. Balchandani wrote on 11-12-67 to Shri M. L. Nanda, 
Chicf Engineer, CPWD. statcd amonp othcr thinps; "We have 
been assured by Shri Kudianavala and his a~swciatc constnrc- 
tion proup [hilt our minimum requirements could hc a1mpktcd 
in :t neriod of 10 months from the dare of entering into can- 
tract." 

( i i i )  Shri M. L. Nanda wotc to the !I7H&S Ministry on 15-12-67 
expressing the opinion that it  would not be pssihle to wm- 
r i c k  t k  huildinp by !!x cnd of 19hR. No comments can also 



be offered on the assurance given by Shri Kudianvala regard- 
ing completing of this project within a period of 10 months, as 
we & not b o w  the basis on which such an assurance has 
been given . . . . .  . 

The approval accorded by the Ministry of Works and Housing to the 
work being entrusted to an out-side agency was unqualified one. The qoes- 
tion of refuting the CPWD'S view on the part of the OCS 'or Ministry, it 
may be appreciated, did not arise." 

1.20. The Cornatiftee note the conclusion of the Expert CommUtee that 
i%r decision taken by the Ministry of Works, Horsing and Supply b 
approving of the work being given to an ageucy other than CPWD withont 
satisfying tbenmelves that it& redly wculd enable the project b bc mm- 
pleted wilhin a period of 10 months or so was "somcovhat nasty". 'Some- 
what hasty' Is an amduly mild expression to we in 'tegahl to a deebion 
which in effect amounted to running away from responsibitiiy. . . . . . 

(he MiaLLry ot Warks, Hollohg u d  Supply or tk C.P.W.D. a h  did 
ao( give M op)srlanity to the Mi&@ of Commmnhtioms or the O C S  
to lake carefol MllC of tbe C.P.W,D,'s view tJmt tbe work could d be 
cumpleled witbin 10 mwth  or $0, bv sny,otW m l e y  Wire srshbg up 
Ib mM to gh@ tk a d  b am ovHide m y .  The C-e aonsilwr 
Uat it w u ( b U y 1  tho-t hdmMbirbitsoECoplrrieP- 
"ans a d  Warks & io m w y  (Lrlmelvrr wkALer il w u  praEtirablr 
10 complele the buMna w i t h i n  10 M.llrs or so cud Y not, wbcther the 
prir:.le r r r e h t  w v t W  frr jp (I M e r  POdlion ki he phb.h 40 60. ,\* 
u b w w d  by tbe bpcll Committee Lhe officers in the OCS and the Mink 
try of Commuoicrtioas shor ld  met h v e  allowed Ulcmselves lo be idwnc- 
vd by tbc tdd Ebkn J h i i  caJcllcts etc. mode by the private ucbilect 
or my dkr or-. Tbe Mioistry oi Work. Housing and Supply ako 
(Id b cotSsfy & e m d w s  L Ulir.cegwd behe  acrorrliap, tkeb apwmal. 

'Ihe Committee de*ire that the responsibilit\ ot the oftiarb cmcsrn:d 
should be Bxed under advice to the Committee. 

1.21. Refcrring to the failure to appoint a representative of the CPWD 
u i fh rhc Works Con~mittcc'. I l ~ c  <'cmrnittcc h:ld o t w r \ ~ d . - -  

"ln the constitution of the Works Commitlec a rcprcscntutiw from 
CPWD was not associated. Strangely enough, in :I work of 
such mapitudc, no consultation or participation from CPWD 
was sought by OCS." 



1.22. In their reply, the Ministry of Communications have stated:- 

(i) Tbe Expert Committee hqyc pxamincd this clauge & paragraphs 
19 and 20 of Chapter 111 of their ~ a p d r t  with conclusion as at Serial Nos. 
5 and 6 of Chapter XIV thereof. They have held that the original proposal 
of DGOCS for inclusion of Shri R. G. Gokhale, Additional Chief Engineer, 
CPWD, was h f t u e ~ ~ e d  unduly by Shri Nargolwala's views with the result 
that the question of the inclusion of the architect and the exclusion of Shri 
R. G. Gokhale, did not m i v e  the attention which it deserved. 

Government have examined the above conclusion of the Expert Com- 
mittee. CPWD is a specialised a g ~ c y  of the Government and the corres- 
ponding specialised agency ,for P&T Works is, the Civil Wing of the P&T 
Department under the Ministry of Communications, Shri Gokhale, Addi- 
tional Chief Engineer, CPWD, was headquartered at Nagpur while the 
senior-moot o5cers of the Civil Wing (Shri S. D. Pathak, Superintending 
Engineer) who ma headquartered at Bombay, was included. However, this 
part of the conclusion of the P.A.C. has been noted. 

Appointment ofthe architect for Post and Telegraphs Building, Ashoka 
RaPd, New Delhi. 

1.24. Referring to the appointment of Shri Kudianvala as architect for 
Post & Telegraphs Building, Ash& Road, New Delhi, the Expert Com- 
mittee have in Chapter V of the Report (Paras 8-10) observed:- 

"It is also significant that as stated in Shri Phcrote Kudianvala's 
letter No. 66/8455 dated 27-12-1966 addressed to Shri C.  
Vasudevaa ( D i o r ,  Technical Research Centres, Posts & 



Telegraphs), he was directed to Shri Vasudevan by Shri Nar- 
golwala and, further, that Ski Kudianvala endorsed a copy of 
this fetter to Shri Nargolwala. There seems to be some kind 
of family resemblance jn the circumstances in which Messrs 
Pheroae Kudianavala and Associates were appointed as archi- 
tects for the Post and Telegraphs Building at 20, Ashoka Road, 
New Delhi and for the Overseas Communications Service 
Ijuilding. \'ide$h Sanchar Bhavan at Bombay." 

"incidentally, in the ca\c of the Postc and Telegraphs Building, the 
extreme urgency displayed in the early' stages soon got dlssi. 
pated, for various reasons which we have not considered it 
necessary to go into. The piling work for the foundations ac- 
tually startcd in November, 1970. Work on the superstructure 
started in August, 1972, and it is yet to be completed. Due 
to this delay Messrs. Shroff & Tembe backed out of their 
contract for do in  the structural design/drawing work for thic 
building, in April, 1970." 

"We were told that the fees paid so far to Messrs. Kudianavala & 
Associates, under their contract for the Posts and Telegraphs 
building, at 20, Ashoka Road, New Delhi, amount to Rs. 
1 . I  X.SOO/- and thc totirl fees pavable to them for this job nre 
expected to be about Rs. 1,58,000/'." 

. l . t S .  The Committee assume that the Ministry will have been as im- 
pressed as it hru been by the liacting of the Expert Committee tbat there 
seems to be some kind of family resemblance in the circumstances ia 
which the same private firm (M/s. Kudianavala & Associates) was appoint- 
ed as architects for the P&T huilfMng, New Delhi and OCS Building, Bom- 
bay. TBe Committee trust that the Minishy will have already initiated in- 
vestigation into the circumtances leading to appointment of tbe architect 
for P & T buildiig. The Committee would like to be kept informed of the 
progress of the investigation. And if investigation bas not already been 
W h t e d ,  tbe Committee desire that it will now be done. 

JYOTIRMOY BOSU. 
Cliairman. 

Public Accoirnts Committcr. 



RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT 

Recommendation 

The Committee note that the First Earth Station for providing 
facilities through the artificial satellite medium was commissioned 
on 26th February, 1971. As a result, nearly 90 per cent of the traffic 
is now being routed through this medium. The Department are 
also operating the two other media available, i.e. submarine Tele- 
graph Cables and High Frequency Radio System. The Submarine 
Telegraph Cables which are old and obsolesent laid in the Twenties 
will cease to be in operation within the next few months. The 
High Frequency Radio is being used for handling the balance 
10 per cent of tlaffic and as a standby to safeguard against satellite 
failure. According to the Department these have to be retained 
till diversified wide band access by Submarine telephone cable is 
also available. In view of the fact that 90 per cent of the traffic 
is now being carried by the satellite medium, the Committee 
would like the Department to carefully esamine whether e c o n o w  
can be effected in equipment and staff employed on High Fre- 
quency Systcm consistent with the traffic forecasts. The Com- 
mittee would also like to know the progress made in the abolition 
of esisting Submarine telegraph cables and the economy resulting 
therefrom. 

[S. No. 3. Para 1.16 of Appendix I1 of 81st Report of PAC 5th L.S.3 

Action taken 

Tne use of the old submarine telegraph cables has been dis- 
continued since December. 1972. As these cables were maintained 
and were the property of the Cable & Wireless Limited, London, 
no direct economy in expenditure has resulted, except on account 
of the cable rental of t372 per annum and some indirect saving 
through reduced partnership cost in terms of the Commonwealth 
telecommunications financial arrangements. 



In connection with another recommendation oP the Public 
Accounts Committee, contained in para 1.86 of their Report, Cov- 
ernment have taken steps to set up appropriate machinery to work 
out the cost and revenue statistics of different media and services. 
This data, which is expected to be available from 1974-75 onwards, 
will enable the Government to examine to what extent economy 
in staff and equipment employed in HF system can be effected. 

At present, the spare HF capacity, released by satellite opera- 
tions, has been utilised to provide additional Met-data-transmission 
services, Press-cast reception facilities and for opening a few 
direct circuits with countries which are not accessible through 
Satellite system. Part of the H F  equipment has also been set 
apart for stand-by requirements. 

Recommendation 

1.29. The Committee note that the satellite system which was 
scheduled to curnmencc from 1st October, 1969. was actually com- 
missioned on 2fith February. 1971. In 1971-72 which was the first 
full year of operation of the satellite system, the traffic showed 
marked incrcase in respect of Radio Telephone. Radio Telegraph 
and Teles Thtl actual traffic increased from 6.32 lakhs minutes 
in 1970.71 to 18.34 lakhs minutes in 1971-72 in respect of Radio 
Telephone. from 1017 lakh words to 150 lakh words in respect of 
Radio Telegraph and from 15.39 lakh minutes to 20.18 lakh minutes 
in respect of Telcs. The actual trafic in respect of Telegraphs 
and Telephont.~, however. fell short of the forecasts of 1260 lakh 
urords and 19.26 lakh minutes respectively envisaged for the year 
1971-72 with satellite services expected to be established in 
1969-70. The Committee hope that in the years to come, the traffic 
uvill increase and the Department will ensure that the facilities 
created arc fully utilised. The Department should be careful in 
making the forecasts for future so that facilities created are k e e p  
ing with the requirements. 

1.30. The Committee note that due to inadequate facilities for 
Radio Telephone. the Departmen had to forego revenue to the 
extent of about 40.66 lakhs on account oi cancellation of booked 
calls during the years 1967-68 to 1969-70. The Committee are glad 
that the establishment of satellite services has increased the calls 
handled by 152 per cent in 1971-72 and percentage of satisfaction 
has risen to 81 per cent from 65 per cent in 1969-70. The non- 
availability of the subscribers accounted for cancellation of 17.7 



per cent calls, capacity limitation accounted for 0.4 per cent 
other reasons 0.9 per cent. The Committee, however, feel con- 
cerned over loss of revenue of Rs. 20 lakhs due to cancellation of 
calls in 1971-72 also the bulk of which was due to the subscriber's . 
non-availability at  the time of calls. 

1.31. The Committee note that the actual traffic of Radio Photo 
increased from 11.69 thousand sq. crns in 1970-71 to 13.45 thousand 
sq. crns. in 1971-72. The Committee are surprised that the Depart- 
ment are not preparing forecasts for Radio Photo. While the 
Committee appreciate the Ministry's point that the incidence of 
Radio Photos depends very much on international events, they 
feel that it is necessary for the Department to work out their fore- 
casts in x d e r  to plan the creation of facilities. 

[S. Nos. 4, 5 & 6 Para Nos. 1.19. 1.30 S: 1.31 of Appendix I1 to 81st 
Report of PAC 5th L.S.] 

Action taken 

Government have accepted the recommendations. It will be 
ensured that telecommunications facilities crcated are  fully uti- 
lized. Due care will be exercised in making forecasts for future 
traffic demands. including those for the radio-photo traffic. 

An amount of Ks. 87,300.50 was realized as report fees on 
account of ineffective calls during 1971-72. With the tightening 
of measures, it is espected that the position will improve further. 

Recommendation 

1.69. From the data furnished to them, the Committee feel that 
utilisation of direct telecommunication links established with 
certain countries like Hanoi, Indonesia, Iran and Saigaon during 
the years 1967-68, 1968-69, 1969-70. 1970-71 and 1971-72 continues to be 
meagre. (except Iran in 1971-72). The Committee would like the 
Department to examine whether it will not be more economical in 
such cases to utilise only the inter-connected links for handling the 
traffic with these countries. With the inception of Satellite Com- 
munication which handles nearhy 90 per cent of the total traffic, 
the traffic through the High Frequency direct links may decline 
further. 

1.70. The Committee And in t h e  case of some countries with 
whom direct links have been established, considerable part of 
traffic is being ruoted via transit points. According to the Depart- 
ment, handling of traffic through alternative routes is resorted to 



wurn direct service schedule is finished or  there is congestion or 
technical trouble on direct HF circuits. The Committee desire 
that as far as  possible the Department should use more economic 
media. 

[S. Nos. 9 & 10, Para Nos. 1.69 & 1.70 of Appendix I1 to 81st Report 
of PAC 5th L.S.] 

Action taken 

Government have accepted the recommendations and have 
ordered a detailed study to bc made to ensure that only inter- 
connected links are used in cases of countries with whom volume 
of traffic is too small to justify maintenance of direct circuits, 
cxccpt on considerations othcr than traffic. and to devise ways and 
means of minimising incidence of transit routing in cases where 
dircct links arc justifled and are available. 

Recommendation 

The outgo of foreign exchangu amounted to Rs. 75.31 lakhs in 1966-67, 
Rs. 52.35 lakhs in I!G-F&Iis. 18.48 lakhs in 1968-69, Rs. 68.50 lakhs in 
1969-70 and Rs. 55.20 lakhs in 1970-7 1 .  Thc Conlmittce were informed 
that during the year 1971-72, the cxccss of outgoing traffic over incoming 
traffic worked out to 12 per cent for telegraphs, 7 per cent for telephones 
and 14 per cent for Telex. The Committee would like the Department to 
examine whether there are any loopholes in the system of outgoing 
tele-communications and prepaid reply telegrames which make them 
mow attractive. The Cornmittrc u.ould like to be informed of the 
measures taken to minimise outgo of foreign exchange. 

[S. No. 11, Para No. 1.82 of Appendix I1  to 81st Report of PAC 
2 5th L.S.] 

ActJon taken 

Government have gone into the problem of imbalance of traffic. which 
has h e n  raulting in outgo of foreign txchangc. 11 is found that there is 
no loophole in the system of out-going tclccommunications and reply-paid 
tclcgrarns. Howevcr, tbc question of cvolving ;I tarit7 policy to determine 
the level of charges for oversci~s trclflic as a mechanism to correct 
imbalance in traffic is engaging thp attention of Government. The 
Committee will be apprised of the outcome in due course. 



Further Information 

The Government have since conducted a review of its tariff 
policy and i t  has been decided to increase the rates for overseas 
telephone, telegraph and telex services with effect from 1st Janu- 
ary, 19'75. This is estimated to yield an additional revenue of Rs. 4 
crores in a full year on the basis of the existing level of traffic. 

Broadly speaking, the traffic going out of India is more than 
that received in the reverse direction. In the final settlement of 
accounts with foreign relations, the Overseas Communications 
Service is required to pay out 50 per cent of the accounting charges 
in respect of the imbalance of traffic. after defraying the terminal 
charges at respective ends. One way of co!.recting this position 
is to restrict or reverse the trend of traffic. Overseas Traffic is 
lnrfuenced by international trade and commerce as also by the 
tariff policy adopted by the operator. More overseas traffic is 
generally generated at low rates and has resulted in traffic im- 
balance against India. Accordingly. the collection rates have now 
been increased, as stated above, by about 50 per cent, and i t  is 
hoped that it might also minimise the outgo of foreign exchange. 

[O.M. No. G. 25015/12/73/0C dt. 18.2751 

Recommendation 

The Committw are surprised that although the OCS have long 
felt that need of having accounts showing the cost of operation 
and revenue derived from each service media. no action was taken 
until this was pointed out by Audit. The Committee regard the 
maintenance of separate accounts for each media as important as  
without this the profitability of the different services cannot be 
known. The Committee suggest that steps should be taken to 
ratimalise the system in about a year as  was indicated during 
evidence The Committee would like to be informed about the 
progress made in this regard. 

IS. No. 12, Para No. 1.86 of Appendix I1 to 81st Report of 
PAC 5th L.S.] 

Actlon taken 
"Government have accepted the recommendation. Steps are 

being taken to organize appropriate machinery to rationalize and 
maintain separate cost and revenue accounts for each media of 
service and for individual services. It is hoped that costing 
jnfonnation will be available from the year 1974-75 onward." 



Recommendations 

1.94 The Committee note that the percentage of. traffic debts to 
traffic revenue declined from 76.77 per cent as on 31st March, 1970 
to 55.89 per cent as on 31st March, 1971. The Committee regard 
this percentage to bc still on the high side. The total book debt 
increased to Rs. 504.51 lakhs as on 31st March, 1972 from Rs. 377.38 
lakhs as on 31st March, 1971. The outstanding included an amount 
of about Rs. 200 lakhs due from P&T Department. The Com- 
mittee were informed that the present procedure involves a period 
of about 7 to 8 months before the P&T passes on credit to  the OCS. 
The Committee desire that the procedure should be reviewed to 
ensure that credits are received from the P&T Department within 
a period of three months. 

1.95. The Committee uere informed that while the bills from 
foreign countries were received within 3 to 4 months, the OCS are 
about 9 to 12 months behind hand in sending the bills to foreign 
administration. 

The Committee desire that the process of billing should be 
suitably accelerated. 

1.96. The Coinnlittee also desire that efforts should be made to 
recover the old outstanding which include an over five year old 
amount of Rs. 5.15 lakhs due from a n  Embassy. 

[S. Nos. 13. 14 PC 15 Para Nos. 1.94, 1.95 and 1.96 of Appendix I1 
to 81st Report of PAC 5th L.S.] 

Action taken 

1.94. Government have accepted the recommendation. A new 
procedure is expected to be instituted soon and it is expected that 
i t  %rill be feasible for the overseas Communications Service to 
collect credits from Post & Telegraphs Department within a period 
of three months or so. 

1.95. Governnwnt have accepted the recommendation. Machine 
accounting has been introduced and the foreign administration 
a re  being billed within a period of G'i months. It is expected that 
it will be possible to further improve upon it and present bills 
much earlier than 6-7 months. 

1.96. Government have accepted the recommendation and have 
taken steps to realise the old dues expeditiously. 



Recommendations 

1.143. The Committee are most unhappy over the manner in which 
the project for the construction of Videsh Sanchar Bhavan was handled 
by the Overseas Communications Department. A private architect was 
closely associated with the project long before his firm was appointed as 
the architect by the Department. The Architect was allowed by the 
Director General, Overseas Communications Service personally to negw 
tiate with almost all the high officers both in the Bombay Municipal Cor- 
poration and in the Maharashtra Secretariat (Sachivalaya) and convincs 
them about the importance and feasibility of the Project so that the land 
may be transferred to the OCS by the Maharashtra Government. He was 
allowed even to be prescnt at a mecting hcld bctwocn two Ministers. the 
Minister of Communications and the Revenue Minister of Maharashtra, 
on 1 lth November, 1967 where thc decision to transfer the particular 
site to the OCS for the building was taken. 

1.144. It is intcrestinp to now that i t  w s  at this meting that the 
architect said that he desired to start work from 1st January, 1968, almost 
as if it had already becn settled at that date, namely 1 lth November, 
1967, that he was to Ix the architect of the Project. That this was the 
intention of the OCS is confirmed by the fact tha t  in a letter dated 14th 
November, 1967, addressed to the Rcvenuc Minister of Maharashtra by 
the Minister of Communications which was drafted by the then Financial 
Adviser to the Ministry of Communications, the architect was mentioned 
as 'our architect' and hc u3s authorised to bc in constant touch with the 
Revenue Secretary of Maharashtra and the Bombay Municipal authorities 
to ensure the expeditious taking over of the site and other connected 
matters. To refer to him as 'our architect' before his appointment as such 
was extremely improper. 

1.149. From the facts placed before the Committee, it is satisfied that 
there must have been some understanding right from the outset that the 
arcbitcct would be entrusted with the work after receiving a clearance 
from the Ministry of Works and Housing. This impression is strengthened 
by the fact that immediately after the Ministry of Works and Housing 
agreed to the work being entrusted to an agency other than the CPWD, 
the Director General. OCS, asked the Ministry of Communications to 
approve the appointment of the firm of the same architect who was used 
for various preliminary tasks without making enquiries from any other 
arcbitact. In several relevances made to the CPWD and the Ministry of 
Communications, the assistance rendered by the architect and his assur- 
3nce about the feasibility of the project were mentioned. So the case was 



built up at every stage for his appointment by the Ministry of Communi- 
cations. The proposal made to the Ministry for appointmeat of the archi- 
tact specifically referred to the letter of the Minister of Communications 
in which the architect had been mentioned as 'our architect'. 

, 1.150, It is also not without significance that the architect produced 
his plans, estimates, etc. for this big project costing about Rs. 14 crores 
within about two weeks of the decision taken on his appointment. As the 
Engineer-in-Chief, CPWD, observed mildly in the course of his evidence 
a period of 2 to 3 weeks was "a tight schedule" for a work of this magni- 
tude. Obviously the n~chilcct had bccn preparing the plans, eslirnates etc. 
for some time before his appointment. 

1.15 1. The Committee wish to record their disapproval in the mosd 
emphatic terms of t h c  procedure fnllowcd in this case. It was inexcusable 
in the first instance to entrust a private architect with all preliminary 
work in connection with the project and then, without even giving him a 
formal official status to allow him to participate in discussions and nego- 
tiations with thc Government of Maharashtra and the Bombay Municipal 
Corporation was to compound the impropriety. 

[S. Nos. 16. 17. 2 2 .  23  :ind 24. Para Nos. 1.143. 1 . l44, 1 . I N ,  1 . 1  50 and 
1.15 1 of Appcndix 11 of 8 1st Report of PAC (Fifth Lok Sabha)] 

Action Taken 

The Expert Committee appointed for the purpose, have examined 
these recommendations in great detail in Chapter 1V of their Report and 
have concluded vide Serial No. 7 of Chapter XIV as follows:- 

"The unusually deep involvement of Shri Pheroze Kudianavala 
and his staff in matters relating to this Project, long before 
their appointment as its Architects, is clear from paras 4 and 
5 (of Chapter IV). It was highly irregular to have permitted 
this and also to have permitted them to give the of6cers of 
the Bombay Municipal Corporation and the Government of 
Maharashtra the wrong impression that the OCS were their 
clients, which in fact they were not at the time. This p r c  
mature involvement, by tacit consent of the officers concerned, 
also gave the firm the important advantage of a pod start of 
tbree months or so, which placed them in a strong bargain- 
ing position at the time of the negotiation of their terms. -4s 
regards their contacts and influence, it will be seen from their 
own letters referred to  in para 5(b) that these w a e  really 
not so high a effective as had been made out. The persons 



mostly responsible for this serious irregularity were S/Shri 
S. N. K a h ,  K. M. Balchandani and S. D. Nargolwak. 
Shri Nargolwala told us quite frankly-vide para 5 (c)-that 
the intention from the very beginning was to appoint 
Shri Kudianavala as the Architect for the Project. As indi- 
cated in paras 6 and 19, the inference is inescapable that 
some kind of assurance or other indication was given to 
Shri Kudianavala reparding his appointment." 

In the concludinp sentence of para 6 of Chapter 1V of their Report, 
the Expert Committee have, however, observed that they have not come 
across any evidence to suggest, except by inference. that any assurance ar 
indication of any kind was given to Shri Kudianavala regarding this matter, 
but the inference is inescapable. 

In his letter dated 23rd December, 1967, addressed to the Ministry 
of Communications, the Director-General, Overseas Communications Sa- 
vice had recommended the brm of Shri Kudianavala for appointment as 
architects for the Videsh Sanchar Bhavan Project. Again. in his DO letter 
of 24th December, 1967. while recommending the composition of the 
Works Committee, he had suggested, among other things, the inclusion 
of the architect "(Shri Kudianavala or whoever is finally appointed as our 
architect)" i n  the Works Committee. The preceding portion quoted within 
bracket is significant in the present context which shows that the questiom 
of appointment all tbe urchitsat war aa open issue in o5cial records as k t t  
as 24th December, 1967. 

According to the Expert Committee, Shri Nargolwala told them quite 
frankly that the intention from the very beginning was to appoint Shri 
Kudianavala as the architect for the Project. In this connection, Govem- 
ment would like to point out that the intention is not borne out by the 
oficial records as explained above. 

The observations of the P.A.C. have been noted and the Ministry of 
Communications are issuing strict instructions for guidance of all con- 
cerned to avoid such irregularities in tuture. 

As regards the 3 officers, since all of them have already retired from 
service, it haa not hecn possiblc to proceed against them departmentally 
in view of the provisions of C.S.R. 351-A, according to which if depart- 
mental proceedings had not been instituted while the government offica 
was in service, the proccedings can be instituted only- 

(a) by or with the sanction of President; and 



@) for a misconduct or misbehaviour in respect of any event 
which took place not earlier than 4 years before the institw 
tion of the proceedings. 

However, for thc lapses for which they have been hcld responsible in 
the Expert Committec's Report, thc advicc of the Ministry of Law/De- 
partment of Personnel is being sought as to the punitive action, if any, 
that may bc feasible or called for in this case. 

I t  was only in December. 1967, that the Director-General. Overseas 
Comnwnications Service, approached the Ministry of Communications for 
appointment of the firm of this person as the architects. Surprisingly in 
his proposal, thc Dircctcr General did not describe in any detail the pre- 
cise nature of the experience of the architect which particularly qualified 
him for the work. Indeed he was wrongly mentioned as architect for 
Air-India Building although he was only an associate architect, the prin- 
cipal architect being a foreign firm. The Ministry decided to appoint his 
firm its architects on 8th January, 1968, and made the appointment for- 
mally only on 9th February, 1968. 

[S. No. 18, Para No. 1 .I45 of Appendix I1 to 81st Report 
sf PAC (Fifth Lok Sabha)] 

Action Taken 

As regards responsibility of Shri S. N.  Kalra for failure to issue a pr* 
per letter of appointment to the architect, it is pointed out that the Ministry 
of Communications while approving the appointment of the architect had 
directed the OCS: "A formal apscemcnt with the architect jncorporating 
the terms of his appointmcnt and the scrviccs to be provided by him. may 
now be executed." 

This matter has been examined in detail by the Expert Committee in 
Chapter IV of their report and their conclusions are sumrnarised at S. Nos. 
9 and 14 of CI~opter XI\' of their r e p n .  While indicating the procetlure 
that should have been followed before selecting the architect. they have 
also brought out the fact that no formal appointment order was ever given 
to the architect and have observed that a proper letter of 'appintment 
should have been given. The then Director General, Overseas Commuoi- 
cations Strvice, Shri S. N. Kalra. according to the report of the Committee, 
is responsible for this omission. 



The Expert Committee's recommendation as to the procedure, which 
should have been followed in making the appointment of the architect has 
been noted and is being brought to the notice of Works and Housing 
Ministry for issuing suitable instructions for guidance of all concerned so 
that such lapses are avoided in future. Regarding failure of Shri Kalra ta 
follow the procedurc in this case, since the officer has retired from service 
and the event is older than four years, it has not been possible to institute 
any departmental action against him under CSR 351-A. However, the 
advice of the Ministry of Law/Department of Personnel is being sought 
as to the punitive action. if any, that may be feasible or called for in this 
case. 

In this connection, departmental instructions have been issued laying 
down the procedure that should be followed regarding appointment of 
pPivate Architect vidt. Ministry of Communications Order No. D. 3.701 1 / 
1/7O-Admn., dated 24th July, 197 1 (Annexure). 



ANNEXURE 

No. D. 3301 1/ 1/70-Admn. 

SANCHAR MANTRALAYA 

Sardm Putel Bhavan, 
Sardar So., Parliament Street, 

New Delhi-I, 

Dated July 24, 1971 
S r a v m  2, 1893 

OFFICE ORDER NO. 7 

Instances have come to notice where private architects/consultants 
have been engaged for civil works without observing the prescribed proce 
dure. In order to obviate such cases in future, the following procedure 
is laid down for dealing with such proposals in the various offices,'organi- 
sations of this Department:- 

"Proposals for engaging private architects./consultants should be 
processed only after obtaining a certificate with full justifica- 
tion from the CPWD/State PWD/Departmental Civil Wing. 
as the case may be, that their architects are either not in a 
position to undertake the work in question or to execute the 
work within the time stipulated. The proposal at this stage 
should be submitted to Secretary, Ministry of Communica- 
tions, who, if he agrees with the proposal, would appoint a 
small Committee for conducting negotiations for this purpose. 
The Committee would then conduct negotiations with reputed 
firms of orchitects,'consultants, keeping regional considerations 
in view. Before the work is finally awarded, the approval of 
Secretary and Minister and the Associated Finance would be 
obtained. 



So far as public sector undertakings under the Ministry of Com- 
munications are concerned, similar procedure should be 
followed except that in place of Secretary and Minister, they 
should obtain the approval of their Board of Directors ad 
both stages." 

This supersedes this Ministry's Office Order No. 23 dated thc 19th. 
May, 1970. 

Sd/- N. C. SHRIVASTAVA, 
Semeray, 

Ministry of Communicolion~ and 
Chairman, P&T Boclrrl. 

Recommendations 

1.146. From thu correspondence with the CPWD, the Committee find 
that the OCS consihtently laid emphasis on the advisability of the cxclusion 
of the CPWD from the conslruction work and on the assurance of the 
architect to complete the work within the time limit envisaged by thc 
Department. Ultimately, the OCS were, successful in getting the clearance 
from the Ministry of Works and Housing for the work to bu cntrwtcd to 
an agcncy other than the CPWD. 

1.147. Tne Conlulittce arc hurprised that thc Ministry of Vvorks and 
Housing should have given its approval to the proposal that work should 
be entrusted to an agency other than tlw CPWD on thc ground that the 
work could not be completed by the CPWD bv the target date, in fact 
the CPWD had given expression to the view t h t  no other agency also 
could complete i t  by the target date. During evidence the p r w n t  
Engineer-inChief also subscribed to the view given in November, 1967 
that no agency could give assuranc of finishing the project by the end 
of 1968. The Committee feel that the onus thus lay on the OCS or the 
Ministry to rcfu~c thc CPIC'D's view, since CPWD constitute Government's 
normal advisers in a matter such as this. 

[S. Nos. 19 and 20 (Para Nos. 1.146 and 1.147) of Appendix 11 
to 8 ls t  Report of PAC (5th Lok Sabha)]. 

This has been discussed in Chapter 1V of the Repor! of the Expen 
Committee and they have concluded in Send Nos. 12 and 13 d -pa0 
XIV that the decision token by the Ministry of Works and Housing to 



approve of the work being given to an agency otber than the CPWD 
without satisfying themselves that this really would enable the pmpct to 
he completed wiihin a period of 10 months or so was somewhat hasty. 

The Expert Committee have also observed that S/Shri S. N. Kalra 
and K. M. Balchandani acted in an injudicious manner in accepting Shri 
Kudianavala's assurance at their face value without making any furthex 
enquiries to satisfy themselves about their practicability. They fcel that 
Shri Nargolwala also should h,we lookcd into this matter before approving 
of the proposal for his appoiotmcct. 

Government have examined this matter. The conclusions reached by 
the Expert Committee arc' being brought to the notice af the Ministry of 
Works and Housing in so far as that Ministry is concerned. As regards, 
the lapses on the pan of the officers mentioned above, these have been 
noted in the Minisiry of Communications for issuing suitable instructions 
for future guidance of the departmental officers. 

In regard to thc f~iilure of SIShri S. D. Nargolwala, S. N. Kalra and 
K. M. Balchandani, who have retired from service and institution of depart- 
mental disciplinary ~rocerdings is barred by CSR 351-A, the advice of the 
Ministry of Law/Department of Personnel is being sought as to the 
punitivc action, i f  any, that may be feasible or called for in this case. 

Thc Expert Comniittw at page 67 of their report have stated: "The 
onus, as pointed out by the PAC undoubtedly lay on the OCS or tho 
Ministry of Comn~unications to refute the CPWD's view but, unfortunately, 
they were not iisked to do so by thc CPWD or the Ministry of Works. 
Housing and Supply. Consequently no further action in the matter was 
taken". The Government have examined this matter further. 

The approval of the N'orLs and Housing Ministry was preceded by 
tht following correspondence:- 

( i )  "Shri B. V. Subrahrnanyan. Engineer Officer to the Chief 
Engineer, CPWD, addressed a letter dated 22nd December, 
1967 to Shri K. M. Balchandani, Chief Engineer, OCS, where 
among other things, he stated; "Therefore. it is very unlikely 

that any agency can give assurance of finishing the project by 
the end of 1968". 

(ii) Shri K. M. Balchandani wrote on 1 lth December, 1967 to 
Shri M. 1. Nanda, Chief Engineer. CPWD. stated among 
other things: "Wc have been assured by Shri Kudianavala 
and his associate construction groups that our minimum re- 
quirements could be completed in a period of 10 months 

from the date of entering into contract". 



(iii) Shri M. L. Nauda wrote to the Works, Housing and Supply 
Ministry on 15th December, 1967 expressing the opinion that 
it would not be possible to complete the building by tho end 
of 1968. No comments can also be offered on the assurance 
given by Shri Kudianavala regarding completing of this pro- 

ject within a period of 10 months, as we d o  not know the basis 
on which such an assurance has been given. . . . . ." 

The approval accorded by the Ministry of Works and Housing to the 
work k i n g  entrusted to an out-side agency was unqualified one. The 
question of refuting the CPWD's view on the pan of the OCS or Ministry, 
it may be appreciated, did not arise. 

Recommendation 

Actually the CPWD's view has been borne out by subsequent events; 
the building which the OCS wanted to be completed by the end of of 1968 
was rescheduled for completion in two phases, the rescheduled dates of 
completion were 31st May, 1969, for the first phase and 30th November, 
1969 for the second phase. The first phase was however completed 1 )  
months later and the completion of the second phase was delayed bv W 
months. Indeed the delay was even grcater because the exterior work 
was comnletcd only in July, 1972. The Committee carmot, thereforc, 
help feeling that the \iorl could have been safely entrusted to the CPWD, 
the more o , the) ~ o u l d  have also entrusted a good deal of work such 
as pile foundation, air-conditioning etc. to one or the other of the ver!? 
fcw specialised private agencies in the country, as was in fact done. 

[SI, No. 21, (Para No. 1.148) of Aprendix 11 of 81st Report of P4C 
(5th Lak Snhhn)]. 

Actkn taken 

This questim has been examined in Chapter XI11 of the Comniittcc's 
Report and conclusions thereof are summarised at S. Nos. 35 and 36 of 
Chapter XIV thereof. The Committee hold that the extensions of time 
granted to the various contractors b r  completing their contracts were 
reasonable and the reasons due to which the cxtemions were granted were 
really beyond the control of the contractors concerned. In fact the 
Committee have appreciated the thoroughnns with which the Engineen 
and other officers concerned of the OCS carried out their jobs, delays in 
construction wtre promptly taken u p  at every stage and necessary rtme- 
dial action initiated immediately so as to reduce the delays to the 
minimum. 

The main point involved is regarding validity of the original claim 
d M/s. Pberozc Kudianavale 8 Associates that they could complete the 



slein building wiahin 10 months. Rot S. K. Bow, now Director, 
Indian Institute of Technology, Kharagpur, is on record that it was a 
verv difficult job virtuidly to complete the Project within the period of 
1&12 motnhs as indicated by Shri Kudianavala, nevertheless, such an 
assurance was not impracticable for this architect as he was very cner- 
.getic and capable and worked fast enough, vide Clause (f)  of Para 8 of 
Chapter IV of the Expert Committee's Report. 

1x1 the Committee's view the extensions of time granted to the various 
contractors for completing their contracts were, reasonable. In fact the 
Committee have gone to the length of appreciating the thoroughness with 
which the Engineers and other officers concerned of the OCS carried out 
&eir jobs. 

Government bave noted the observations of the PAC. 

Apart from fhe above, there are some other procedural aspeas io 
regard to the execution of the project which appear to the Committee 
t o  be, to put it miMly, unusual and unwise:- 

In the constitution of the Works Committee a representative 
from CPWD was not associated. Strangely enough, in ;r 
work of such magnitlade, no consultation of participation from 
CPWD was sought by OCS. 
The Financial Advirer to the Ministry of Communicationt, 
who was to scrutinise estimate of expenditure of the Project 
was also appointed a member of the Works Committee. He 
would thus be predisposed in favour of whatever was recorn. 

mended by the Works Committee and his scrutiny of the 
recommendations of the Works Committee in his capacity as 
Financial Adviser would not be as objective as was desirable. 

Ci) The architect whose plans and estimates were to be -ti- 
niscd by the Works Committee was appointed as a member 
of that Committee. 

(Lv) The Works Committee was inter-& authorid to approve 
awards of contracts In a letter dated 11th Deccmbor, 1967, 
addressed to the CPWD, the Chief Engineer, OCS, had 
stated tbat "We have been assured by Shri. . . .(architect) a d  
his associated construction groups that our minimum r e q u b  
menu could be completed in a period of 10 months from the 
&te of eabeoiag into contract." In a written reply, thc 
M&&y SUB&&: "This ofice has DO information as to' whe- 

742 IS-3 



,her any of the conatactors kid direct or indirect business 
dealing with the Architect but it may be poesumed that pro- 
fessionally the Architect had dealings with. the contractor io 
other works on which he had been serving as, arthitect." The 

Committee feel that as a member of the Works Committee, 
the architect was mwisely and improperly placed in a position 
from which he could influence the Works Committee effecti- 
vely in favour of his associate contractors. 

(v) The Report of the Sub-Committee of the Works Committee 
on the estimates prepared by the Architect was submitted 
direct to the Ministry without its being plxed before the 
Works Committee. 

(vi) The Architect was authorised by the Works Conlmitte:: to 
negotiate rales for tlic piling contract. 

[SI. No. 25 (Para No. 1.152 of Appendix I1 of 81st Report of PAC 
(5th Lok Sabha)!. 

Action taken 
(i) The Expen Committee have examined this clause in paragraph 

19 and 20 of Chapter 111 of their Report with conclusion as at Serial 
Nos. 5 and 6 of Chapter XIV thereof. They have held that the orieinal 
proposal of DGOCS for inclusion of Shri R. G. Gokhale, Additional Chief 
Engineer, C.P.W.D., was influenced unduly by Shri Nargolwala's views 
wit3 the result that the question of the inclusion of the architect and thc 
exclusion of Shri R. Ci.  Gokhalc, did not received the attention which it 
deserved. 

Government have examined the above conclusion of the Expert 
Committee. CPWD is a specialised agency of the Government and the 
corresponding specialised agency for P&T Works is, the Civil Wing of the 
P&T Department under the Ministry of Canununicaticns. Shri Gokhde, 
Additional Chief Engineer, C.P.W.D., was headquartered at Nagpur while, 
the senior-most officer of the Civil Wing r Shri S. D. Pathaka Su'perintrnd- 
ing Engineer) who was headquartered at Bombay. was included. How- 
ever. this part of the C O U C ~ U S ~ O ~  of the P.,4.C. has been noted. 

hi This has b#a examined by the Expert Committee in paras 13-19 
d Chapter XI1 of their Report with the conalusion as summarised at Setial 
No. 3 of Chapter X N  that "he inclusioa of the Financial Adviser to the 
Ministry otf Communications in the Works Committee was bndoubtedly of 
help in the expeditious disposal of maters relating to the constitution of this 
Prajsct, whicb was required to be carried out to a very tight time schedule. 
The likelihood of his being predisposed in favour of what& was recom- 
mmded by tlm Works Committee of which he was the senimkmt member 
ndulting in the scrutiny of the recomlnendation of the Works CammitteG 



in his capacity as Financial Adviser not being as objective as was desirable, 
was undoubtedly there." However, such likelihood was more than off-set 
by the expedition with which decisions were taken due to his being a mem- 
ber of the Works Committee. Government have noted the obs:rvations of 
the PAC. 

(iii) 6; (iv) This has been examined by the Expert Committee in paras 
13-19 of Chapter 111 of their Report with the conclusion at Serial No. 4 
of Chapter. XIV that it was quite wrong to have made the architect a mcm- 
ber of the Works Committee and also of the various Sub-committees nomi- 
nated by the Works Committee for negotiating contracts; in dl these cases, 
the Architect should have been directed to be in attendance at the meetings 
of the Wcrks Committee and its Subcommittees, whenever his presence 
was needed, instead of beine made a member thereof. 

Govenunent have considered this aspect and while noting the conclu- 
sion reached by the PAC will ensure that this is not done in future by ism- 
ing suitablr: instructions. This is also being brought to the notice of thz 
Ministry of Works & Housing. 

(v) This aspect of the case has been discussed in Chapter VII Para  27) 
of the Expert Committee's Report, where it is pointed out that in the very 
first meeting of the Works Committee held on 19th January, 1968, Shri 
Nargolwala had stated that admiaistrative approval and sanction would issue 
on the basis of the estimates approved by the Subcommittee. In fact this 
is the concluding portion of the minutes of that meeting. 

Government have examined this case and note that in the same meeting 
the composition of the Sub-committee was also approved. Though the 
Expert Committee have not drawn any specific conclusion, it is obvious that 
the Works Cnmmittee had delegated its powers of approving the estimates 
to the Sub-Committee. Accordingly, the submission of the estimates as 
approved by the Subcommittee for sanction to the Ministry was in accor- 
dance with the procedure laid down by the Works Committee itself. 

(vi) The Expert Committee have examined bhis matter in para 21 ot 
Chapter 111 of their Report and have found that while such an authorisation 
was made by the Works Committee which in their view was quite wrong- 
the actual negotiations were camed out by Shri S. D. Pathak (Superintend- 
ing Engineer of l e  Posts & Telegraphs Civil Wing and Manbet of the 
Works Committee). Consequently, the authorisation as such was, for all 
pradical -8, idructuous. 

Government have noted the obaKrvatioas of the PAC md the conclusion 
m c h d  by tbe Expert Committee. 



Ahnost every one of the above points is in itself a grave lapsc and calla 
for m o  -plinary action. The Committee would like to be informed 
d the action takca. The Committee further desire that instructions s h d d  
also be issued to all Ministries concerned to adhere strictly to the procedures 
pesabed in the excaution of works. 

[S. No. 26, Para No. 1.153 of Appendix I1 to 81st Report d PAC 
(5th LS)l 

Oomrnmcat have examined all the points in the light of the Exput 
Committte's Report. The action proposed to be taken against the various 
points Bas beea indicated against each. 

As Wi, all Ministries concerned have been addressed vide Ministry 
of Comrnunicat~ons O.M. No. G. 25015/1/73-OC, dated the 2nd April, 
1974 (Annexun). Now that findings of the Expert Committee have 
become available, the concerned Ministries are being addressed further. 



ANNEXURE 
NO. G.25015 / 1173-OC, 
GOVERNMENT OF INDIA 

MINISTRY OF COMMUNICATIONS 

Swdar Patel Bhavan, Parliament Street, 
New Delhr, uuted rhe 2nd April, 1974/12 Chaitrg, 1895. 

OFFICE MEMORANDUM 
SUBJECT: 31s1 Report of t k  P.A.C. (1972-73) on the Report of the 

C&AG for the yeur 1970-71 on the working of the Overseas 
Communications Service. 

The undersigned is d~rected to say that in the course of examination of 
the Rcport of the Cornptroller and Auditor General on the working of the 
Overseas Communications Service for the year 1970-71, the Public 
Accounts Committee had expressed their dissatisfaction with the manner in 
which the construction of tbe Videsh Sanchax Bhavan which houses the 
Overseas Communications Service Office at Bombay was carried out. The 
Public Accounts Committee in their recommendation contained in para 
1.153 of their Report have desired that instructions should be issued to all 
Ministrics/Departments concerned to adhere strictly to the procedure 
prescribed for the execution of works. Copies of the various recommenda- 
tions made by the P.A.C. in connection with the construction of the Videsh 
Sanchnr Hhavan at Bombay, as contained at S. Nos. 16 to 28 of Annex. I1 
of thcn. Report and having t relcvance to the manner of execution of civil 
works. are enclosed for the information of the Ministry of Works & Housing 
etc. It is requested that the observations contained in these recommendn- 
tions chould be specific all^ brought to the notice of every one concerned 
with execution of works. It is also requested that these instructions may 
kindly be brought to the notice of all thc attached and subordinate offices 
under thc Ministry of Works b Housing etc, for similar action. 

2. As rccomnmdcd by the Public Accounts C'omrnittw vrde their 
rccomlnendntions contained in para 1.155 of their Report, an Expert 
Co~nmittee hap bccn appointed by this Ministry to go into all aspects of 
the constructions ot Vidcsh Sanchclr Bhavan at Bombay. The findings of 
the Expert Committee will bc circulated to the concerned Ministries as soon 
as the Rcport of thr Con~lniltcc is rcceived and Government's decision taken 
thereon. 

Sd. 1- 0. P. SHARMA, 
Under Secretary to the Cnvr. 4 India. 



Tho Minimy of Works and Housing etc. 
New Delhi. (All Ministries of the Government of India). 

No. G.25015/1/73-OC. Dated the 2nd April, 1975. 

Copy t0:- 
1. The Lok Sabha Secretariat, New Delhi. 

2. The Director General, Overseas Communications &&a, Bombay. 
3. The Comptroller and Auditor General, New Delhi with reference to 

his U.O. No. 334-CA lIl/3lS-73, dated 13-2-1974. 

Sd.1- 0. P. SHARMA, 
Under Secrerary to the Covt. of India. 



No. G.25015(2) /73-OC. 
GOVERNMENT OF INDIA 

MINISTRY OF COMMUNICATIONS 
Sardar Patel Bhavon, Parliament Strcet, 

New Delhi, dated the 17th April, 1974/2'7 Chdrru, 1895. 
OFFICE MEMORANDUM 

SUBJECT: 8 1st Reporl of the P.A .C. ( 1972-73) on the Report of the C&AG 
for lhe yew 1970-71 on the -king of the 0.C.S.-Action on 
the report of the Expert Committee appointed by Minidry of 
Communications to go into all arpecrs of the construction of 
Videsh Sanchar Bhavan building of the Overseas Communicutions 
Service. 

The undersigned is directed to refer to para 2 ot this Ministry's O.M. 
of even number dated 2 4 1 9 7 4  on the subpct noted above and to say 
that the Experts Committee appointed by this Ministry to go into all aspects 
of the construction of the Videsh Sanchar Bhavan building, in the light of 
the observations made by the Public Accounts Committee, have since 
submitted its report. Bascd on the findings of the Expert Committee, 
Government have carefully considered the observations of the P.A.C. and 
action taken notes, on each of the P,A.C. paras, have been sent to the 
Lok Sabha Sectt , a copy of which is enclosed. I t  is requested that the 
observations of the P.A.C. and Government's replies thereto, may kindly 
be noted for future guidance in all cases relating to execution of civil works, 
to  avoid recurrence of the irregularities/lapses of the nature pointed out 
by the P.A.C. and suitable instructions issued to all concerned. 

2. In this connection, attention of the Ministry of Works & Housing in 
particular, is invited to the action taken notes in regard to P.A.C. recorn- 
mendation vide S. No. 13-para 1.145 of Appendix I1 of their Rlst 
Repon, in the light of which the Ministry of Works & Housing may also 
kindly issue suitable further instructions for guidance of all concerned. 

Sd./- 0. P. SHARMA, 
Under Secretary to the Govt. of India. 

To 
All Mldstrics/Deparhnents of Government of India. 



Recommendstion 

The estimates of bullding included a ,provision of Rs. 23 lakhs o a  
exterior treatment by using marble and malad stone. The Committee were 
informed that this was done because the Government of Maharashtra had! 
desired the building located at a place occupied previously by Queen 
Victoria's Statue to be a prestigious one. Surprisingly, the exterior treatment 
at such a high cost appem to have been readily acquiesced in by the 
Financial Adviser. The Committee feel that instead of spending such o 
large amount on the exterior treatment, the Department should haw 
thought of some other less expensive alternative. The Committee consider 
an expenditure of Rs. 28 lakhs actually incurred on the exterior treatment as 
too high for a building costing about 1.50 crores. They, therefore, CeGrt 
that the reasonablentss of the expenditure of this order and of the rates 
allowed for the work should be critically gone into. In addition, the 
advisability of using malad stone in the Building exposed to the sea breeze 
should also he gone into. 

[S. No. 27, para No. 1.124 of Appendix 11 to 81st Report of PAC 
(5th L.S.)].. 

Action taken 

In so far as the reasonableness of the expenditure on exterior treatment 
and the rates allowed for the work are concerned, the Expert Committce 
have examined this matter in Chapter X of their Report. As indicated in 
paras 6, 10 and 12 of that Chapter, the Committee have concluded vide 
Serial No. 28 of Chapter XIV that exorbitantly high cost of exterior 
treatment of the main building seems to have received no notice whatsoever, 
critically or otherwise, during the passage of preliminary estimate through 
the Ministry af Communications, which sanctioned it and that there was 
no case whatsoever for spending such a large sum of money oa this. The 
main responsibility for this extravagance lies on Shri S. D. Nargolwala. 

Government have aoted the observations of the PAC and the conclu- 
siws reached by the Expert Committee. Advice of the Ministry of Law/ 
Department of Personnel is being sought as to the punitive action, if any, 
that may be feasible or called for in this case against Shri S. D. Nargolwah, 
who has retired from service and institution of departmental proceedings 
is bared under CSR 351-A. With regard to the rates allowed. except for  
the restoration of the Malad Stone rate from Rs. 29 cft. to Rs. 31 cft. the 
&pat Committee have found the rates vidc pares 14-3 5-1 6 of Chaptcr X, 
serial No. 29 of Chapter X1V--to be very reasonable. 

As mgda tbe 8dv iWity  of udng malad stone ln a bYUdiag exporsd 
to the sea breeze, the Expert Committee bsve diecuswd this aspect in para 
17 d Chapter X of their Report. Their coaclusio~ recorded after consulting 



a number of senior Engi~~ccrs is that the sea breeze does nu1 I IPVC ;my, 
particularly deleterious effect on malad stone. 

Government have noteci the observations of the PAC and ,of the Expert. 
Committee. I 

As will be evident from the foregoing paragraphs, the Committee are 
thoroughly dissatisfied with the manner in which all aspects of the con- 
struction of this building have been handled. They consider that there is 
full justification for a comprehensive and detailed enquiry to be institute& 
and accordingly recornmcnd that an independent expert committee should 
be appointed to go into all aspects of this matter and to submit its report 
within six months. 

[S No. 27. Para No. 1.155 of Appendix I1 to 81st Report of PAC 
(5th L.S.)]. 

Action taken 

The Expert Committee, under the Chairmanship of Shri M. A. Rao, 
retired Member, Railway Board, and S/Shri A. L. Sehgal, Chartered 
Accountant and C. D. Kapur, retired Chief Engineer, CPWD, as Members, 
was constituted by orders issued in May 1973 vide Ministry of Communica- 
tions Order No. G. 25015/1/7?-OC, dated the 9th May, 1973, and 10th 
May, 1973. The Committee was required to submit its report within three 
months and because, inter alia, it was not working on whole time basis, its 
term had to bc extended thrice, last upto 30th April, 1974. The Committee 
have submitted a repon on 5th April, 1974. A copy of the Report which 
is in two parts is enclosed. 

The Expert Committee have submitted a comprehensive and detailed 
report after going into all aspects of the construction of the Videsh Sanchar 
Bhavan building. Most of the conclusions reached by the Expert Committee 
have been covmd by the raplies in the action taken notes furnished. The 
remaining conclusions of the Export Committee are being examined an6 
follow-up action will be taken by Government. 

The Committee are dissatisfied with non-execution of the lease detd 
for the land for which payment of Rs. 6 lakhs was made to the Gavem- 
ment of West Bengal in October. 1966 and September, 1969. The 
Cbmmittee arc at a loss to understand why the lease deed codd not be 
f inal id e m  after six years. 



The C o d i t t e e  hope that the XS would now execute the lease deed 
and take necessary steps to have the staff quarters built expeditiously. 

[S. Nos. 29 & 30, Para Nos. l . lS9 & 1.160 of Appendix I1 to 81st 
Report of PAC (5th L.S.)]. 

Lease deed for the land acquired by the Overseas Communications 
Service from the West Bengal Government for construction of staff quarten, 
was execu'fed on 6th December, 1972. Soil investigation tests have been 
completed. Work estimates are expected to be received from the CPWD 
shocy. ' Construction work will commence soon after procedural formalities 
have been completed and financia1 clearance obtained. Considering, 
however, the temporary ban on consvuction of non-functional buildings, it 
may be feasible to commence the work only in next financial yc:ir or so. 

Recommendation 

The Committee are unhappy over the delay of more than 15 years in 
finalisation of the agreement between the OC9 and the P&T Department for 
the underground cables hired by the former. Meanwhile the OCS had been 
paying rental on an ad hoc rate of Rs. 94,530 per annurn as against the 
final rental of Rs. 44,200 effective from 1962 resulting in total excess pay- 
ment of Rs. 4,43,310. It is surprising how the ad hoc rental charged by the 
P&T Department was so grossly inflated. The Committee hope that 
necessary steps will be taken to avoid such long delays in finalising agree- 
ments between the two sister Departments, as occurred in this case. 

[S. No. 31, Para No. 1 . I  63 of Appendix 11 to 81st Report of PAC 
(5th L.S.)]. 

The Government regret that considerable delay took place in the finali- 
satioa of lease agreement between the Overseas Communications Service and 

.the Posts & Telegraphs Department. Steps have been taken to prevent re- 
,.curreme of such lapses. 



CHAPTER I11 

.RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMITTEE 
DO NOT DESIRE TO PURSUE IN VIEW OF THE REPLIES OF 

GOVERNMENT 

The Committee are not happy over the delay in completion of the Earth 
Station at Arvi. The station was originally scheduled to be completed by 
the end of 1968, and was rescheduled for completion by 31st October, 
1969, after it was decided to entrust the work to the Department of Atomic 
Energy. But the Department of Atomic Energy completed it with 15 
months delay. The result was that although other telecommunication 
administrations were able to plan construction of their stations to work with 
India by October, 19&, the satellite facilities could be availed of by the 
OCS only from 26th February, 197 1. The loss of revenue because of 
delay in establishment of satellite services amounted to Rs. 98 lakhs. The 
Committee would like to know the action taken against the Department 
of Atomic Energy who took full responsibility for the timely completion of 
the project at the time of award of the work. The Committee hope that 
the Ministry will take proper precautions to ensure that construction of the 
second Earth Station at Dehra Dun will be completed according to schedule. 

[S. No. 8, Para No. 1.59 of Appendix I1 to 81st Report of PAC 
(5th L.S.)]. 

Action taken 

Govenunent have considered the question of loss of rrtcnu: due to delay 
in the commissioning of the  AN^ Earth Station. As explained in reply to 
Unstarrcd Question No. 6419 answered in the Lok Sabha on the 17th May, 
1972, the delay was for reasons beyond Government control, as for 
example, bankruptcy of the Montreal Firm supplying elevators, strike in 
US pone, delaying arrival of some imported items, and series of strikes in 



factories in India at Jamshedpur, Ranchi, Calcutta and Bombay. Consider- 
ing the circumstances of delay which were of a force majeure nature, a s  
also the limitations under which this engineering feat was undertaken by 
Government to maximise indigenous know-how and resources, Government 
are satisfied that it was not possible to avoid delay in the commissioning 
of the Station and no action against the Department of Atomic Energy is 
called for in this case. 

In regard to the Second Earth Station at Dehra Dun, the project was 
initially expected to be completed and commissioned by the end of 1974. 
It is, however now expected to be completed during the middle of 1975. 
The recommendation made by the Public Accounts Committee has, now- 
ever, been noted. 



CHAPTER 1V 

RECOMMENDATIONS,'OBSERVATIONS REPLIES TO WHICH HAVE 
NOT BEEN ACCEPTED BY THE COMMITTEE AND WHICH 

REQUIRE REITERATION 

The Committee note that the need for integration of the Overseas 
Communications Service sith the Posts and Telegraphs Department has 
bsen felt in the past by the Estimates Committee and the Admimistrative 
Reforms Commission. As early as 1961, the Estimates Committee had 
desired that the question of integration of O.C.S. with P&T Department 
might be considered when P&T Board sufficiently stabilised and was h a 
position to take more responsibilities. The Administrative Reforms Com- 
mission felt in 1970 that technically as well as administratively the merger 
of the O.C.S. with the P&T Board would be beneficial and the two should 
be integrated. The recommendations of the Administrative Reforms Com- 
mission are stated to have been examined by the Department and are being 
put up to the Cabinet. The Committee are in agreement with the views 
of the Estimates Committee and the Administrative Reforms Commission. 
They accordingly desire that a decision should not further be delayed in a 
matter of such importance. 

It was urged before the Committee that the integration would result in 
interchange of stafl and this might affect the efficiency of O.C.S. The Com- 
mittee feel that in view of the fact that the technology of internal tele- 
communications has also made rapid advances in the recent years, merger 
of certain categories of staff would be beneficial to both. Alternatively 
Government may consider the feasibility of setting up of a separate 
Deoartment of O.C.S. under the P&T Board as in United Kingdom in ordv 
to maiataln its marate Meatitp. 

[S. Nos. 1 & 2 Para Nos. 1.6 & 1.7 of Appendix I1 to 8 1st Report of 
PAC (5th L.S.)] 

The mmmmandaticmr of the Administrative Reforms Commission 
regarding merpr of the Overseas Communications Service with the P&T 
were examined by Government in great detail and a decision was t a k a  try 



the Cabinet on 22nd February, 1973, that the O.C.S. need not be merged. 
with the P&T Department. 

The question has been reviewed in the light of the recommendations 
of the Public Accounts Committee. While it is true that in future tele- 
communications technology will increasingly become similar both in the 
0. C . S. and P&T Departxwnt as a result of programming of a number 
of satellite earth stations in the country for internal traffic, there are 
more important factors which would not suggest merger of the two orga- 
nisations. Extamal telacommunications are a distinct category of service 
by themselves requiring closc and continuous liaison with foreign Adminis- 
trations in operational mutters, accounting procedures, etc. It is necessary 
to maintain the separate entity of the O.C.S. for the sake of better orga- 
nisational control and effective collaboration with the counter-part Ad- 
ministrations in other countries. Apart from this, merger would create 
various administrative and staff problems without anv compensating 
advantages. The advantage of having better control over a small and 
compact orpabation might also be lost in the event of merger. Govern- 
ment haw, therefore, decided to continue the existing arrangemenu. 

Government have also carefully considered the alternatives recommended 
by the Public Accounts Committee in the light of the practice prevalent in 
other countries and they are of the opinion that transfer of administrative 
~ontrol of the O.C.S. from the Ministry of Communications to the P&T 
Board would not by itself result in better administrative, technical and 
operational efficiency of the O.C.S. On the other hand, Government con- 
cider that it would be in the public interest to continue O.C.S. as a separate 
entity under the control of the Ministry of Communic~tions as at present 

I * 



CHAPTER V 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 
GOVERNMENT HAVE FURNISHED INT.ERIM REPLIES 

The Comm~ttee note that under the Commonwealth Telegraphs Agree- 
ment, the aggregate expenses incurred in each 6nancial year by the National 
Bodies of the partner Governments are allocated amongst the National 
Bodies in proportion to the net wayleave revenue derived by each National 
Rody for common use of services. As early as 1960-61, the Estimates 
'ornmittee had observed that under the wayleave scheme, our country was 

.-idled upon to pay money ten times the estimates of what according to the 
3cpartment's own calculation was rightly payable. The position was stated 
' 7  have been substantially remedied by an amendment to the Agreement in 
1066 which gave 30 to 40 per cent more revenue per unit, but it did not 
change the basis of cost substantially. The Committee are not satisfied 
with the working of the present Agreement which involves substantial outgo 
, . f  foreign exchange for the reasons that the common user expenses incurred 
hy the Overseas Communicntions Service are less than its share of such 
expenditure based on the revenue earned. The common user expenditure 
h i ~ s  been less because of the fact that in India personnel costs are low in 
comparison to international rates and because of intensive use of all availaMt 
-quipmerit. The Committee understand that negotiations are already under 
v i y  to remedy tbe position. The Committee hope that the matter would 
be vigorously pursued so that India is not called upon to pay more than 
would be otherwise duc on the basis of traffic usage of the facilities provided 
,~nder the Commonwealth Telegraphs Agreement. The Committee would 
l i b  to know the outccm:. 

[S. No. 7 Para No. 1.48 of Appendix 11 to 81st Report of PAC (5th 
L.S.)]. 



Revision of the financial arrangements was carried out at the highest 
forum of the C'ommonwealth Conference in October, 1972. A m w  Agree- 
ment, known as the Conlmonwealth Telecommunications Organisation 
Financial Agreement 1973, was signed, which has come into force with 
tdect from 1st April, 1973. The actual position of the Overseas Commu- 
picati011 M a  finanas rrrder these arrangements will be known only 
after the accounts for the year 1973-74 have been finalised. The Com- 
d t t e a  will be apprised of the actual position as soon as the accounts are 
settled. This is likely to take 12 to 18 months. 



Observation of P.A.C. 
Findings of .the 

Expert ~ ~ m m r t t r e  

16, 1 5 , ~ ~ .  1.143 The Committee are most unhappy 
23. & 24. over the m e r  in which the Pm@ 

for the Gmswctkm of' Videsh SanJlar 
Bhavan was handled hy the Overseas 
Communiatinns Department. A private 
a-chit- W?E drml~ass(~i-rted with the 
project long before hls firm was appointed 
os the architect by the Department. The 
Architect was dlvwed by the D i m o r  
General, Overseas G~mmunications 
Service personally to negotiate with 
almost all the high c~fficpn both in the 
&&y Municipal G~rporation and 
in the Mahashtra Smeriltiat (Sachi- 
vdaya) and convince them about the 
imgnrtancc and fca~ibility of the Project 
so that the land may be t~.uferrcd tv the 
M=S bythc M n h d m  Government. 
He was dlowcd even to be present at a 
meeting held hetuwn twl Ministries, 
the Minister of Maharashtra , on I ~ t h  
November 1967 whetc Lhc dcwsm to 

Il'he Unuwa]ly deep i~vcdvtmc.r~ cf Shri 
Phemzc Kudianavala a d  his staff i~ 
matters relating to this Project. lorg 
hefore their appintmcnt as its Architects, 

is clear fmm paras 4 and . It %-as highly 
irregular to have permitted this ar.d also 
to have permitted them t o  give the c,fficers 
of the Ik&v MunicipaI *llr rativn 
and thc ~owekment of hfahara&a the 
wnmg impressivn that the 0. C. S. were 
the~r clients. in fact they %?re not 
at the time. This premature iFvc,lvcmcnt, 
by tacit amsent of the c.ffimrs cwarned. 
also gavc the firm the ~mp-rtant advan- 
tagc c~f P gcxd ptart of three nnmths or sv, 
which plsad them in a stn-rg bargaining 
prrsititn at the time of the negotiation 
of their terms. As regards their wntacts 
and influence it will be seen from their 
own lcttcrs refennl to in para s(h) that 
these %We redly not so hi h or effective 
a. h d  k e n  m i r  out. Ae pcrscms 

Action taken by G~verrmut 

In the concluding sentrra of pun 6 ot 
Chapter IV of their Reprrt.  he Export 
Ccmmittee have. kcwever. obsrrvcd that 

they have not come 
any evidence to suggest, except by infer- 
ence, thnt my assurance or indication of 
any kind u s  gken to Shri K u e a v s l a  
regardi~g this manm. but the mfererce 
is ine~~~pablc.  -4 

IF his lerter dated 23rd Demmher, 1567 
addressed to tl-e Ministry of Crrnmuni- 
cations. the Director-General. Overseas 
Communicntions Semce had recnnune~fl- 
ed that the firm of Shri . RudiPl?avale 
for ap~nintme~t  a- arch~tccts fcr the 
Vidnsh Sanchar Bbavan Project. Agair, , 
in his DO letter c > i  24th December. 1567, 
while rewmmcndinp the c c m p . t h r  of 
the Works Cornminee, he had suggested 
amwg other things, the inclusion of the 
architect "(Shi Kudianavala or whcewr 







bin to participate in discussions and 
negotiations with the (;overnment of 
MJurnshm and the Bombay Municipal 
cQ1YK!r~tl0n to compound the im- 
propr~et y. 

I .( I - r d s  It was only in December, 1967 that 
the Dimior-General Ovcrxcrs ti3mmu- 
niations Scrvioc, rppmached f he Ministry 
of ihununications fur appointment of 
the firm of this pcmn as the architects. 
Suprisinglpin his proposal. the Director- 
General did not describe in any detail 
th ptccisenature of the crpcriencc of 
Chc architect which particularly qualiicd 
Kim for the W x k .  indeed he was wrongly 
mentioned u srdritca for Air-Mia b .d-  
di1.g dthough he w s  only an assocmtc 
whitect, the principal architea being a 
foreign Bpn. Thc M i a i s t r y  decided tu 
appoint h ~ s  firmas architects nn 8th Janu- 
ary, 1968, and msde ~ h c  appointment 
f u d l y  only on 9 th February. 1063. 

If for some reason a private architect was 
to hc appointed at all a properly worded 
advcrtiscment hould have btcn put out 
and a psncl of suitoMe men obtpincd 
from the C.P.W.D. andlor the Indian 
lnstitutc of Architects, as scme of the 

top men may not respond to an advertise- 
ment. After ccneidcring thew mrn as 
well as those responding b the dvertisc- 
mcnt, a few of the best men should have 
been invited to discuss the matter pr-  
sonalb and a hmad outline of their terms 
obtained from them. The finasclection 
should then have k e n  made fmm arnnng~t 
them. the detailed terms ncg.)tiatcd and 
the finntdd tn g:t nn with the job. This 
method of seltcram would. inter alia, have 
ensured the best rem for the Govem- 
mmr. The way things were ailowed to 
develop, however, worked in the opposite 
direction and culminated in Mcssn 
Kdipnnvala and As?iociates king  placed 
in a strang bargaining position. The 
oficer mn3tly Concerned With the failure 
10 nbscn.e thi? pmccdurc-which even 
common sense would dictate-was Shri 
S. N. Kala but Shri S. D. Nargohvala, 
wnn was the Finance Officer intimtely 

As regards responsibility of Shri S.N. K s h  
for failure to issue a pmpcr letter of 
apppointment to the architcct, it h p~intcd 
out that the Ministry of CpmmUndtims 
while approving the a t'tment of the 
architect had directed OCS : "A 
formal agreement with the architect in m- 
pnratirg the terms of his appoinlmcn? 
and the services to be p v i d e d  by him. 
may now be exccated. 

This matter has becn examined in detail 
hy the Expert Committee in Chapter N of 
their repon and their conclus~ons are 
summarised at S. Nos. 9 and 14 of 
Chapter XIV of their report. W e  
ind~cating the pmccdme that should hare 
ken followed before seleaing the Ptrfii- 
tea ,  they have also brought out the fact 
(hat no formal appoinuncnr order was 
ever given to the architcct and have 
observed that a proper ktter of appoint- 
ment should have becn given. The then 
Director-wral,  ~OVhmcps Commtmitmi~ 
t1om Srmcr, S h  S. N- p a ?  a ~ ~ ) r d m g  

tothereport of t h c ~ , l s r a ~  
blc for this omisJim 



19 and 2c 1.1 6 From the Comspondcncc with the. , 
&WD, the Cynmittec find rhat the OCS 
umsistently ln~d cmphuis on the advisa- 
bility of the exclusion of the CPWD from 
the oonrmKtion work and on the usu- 
R p a  of the ? r c h i ~ ~ t o  cwnplctc the work 
w~thin the tame hmlt envisaged by the 
Dcpunent. Ulumatcly, the OCS were 
successful in atlng the dcarana from the 
Ministry of && and Housing for the 
work to be entrusted to an Wncy other 

connected with the developmente. ha% 
also to share the rcspomihility. 
a.S. No. 9, Chaptcr Xn') 

C mlmn pru Ience demanded that the claims 
made hy Messer Kudianavala and 
Associates. rrgarding their qudificationc, 
experience and r:,~mrces. zhc~uld hare 
been vxified hdmr their appointment 
as Architects frw thr I'rniect. panicularly 
as thcy w:re not earlier known to the 
O.C.S. I r  is surpri-ing that senior cffic~rs 
<1f marur: expxicnce like SlShri S. N. 
Kalra, K.M. Halchandani and S. D. 
Narg.11wata should have accepted rhc 
firm's ~tatemenr\ at their face value 
without making any attempt rr, verify 
them. 
[S. NCB. I 1. Chaptcr XVI) 

Expert Committee's recornmendation 
as to the procedure, which sboatd have 
hecn followed in m&ng the appoint- 
ment of the arJlittct hns been notcd Pnd 
is k i n g  brought to the notice of Works % 
Housing Ministry for issuing suitable 

instmctions for guidance of all conccracd 
so that such lapses arc avoided in future. 
Regarding failure of Shri Knlra to follow 
the procedure in this case, since the cmctr 
has retired fn-m service and the event is 
older than four years, it has not been possi- 
ble to institute any dep~rtmcntal action 
against him nndcr SCR 351-A- How- 
ever, the adice of the Minist- of l a w /  
Dcparimenr of Pcrsonncl is being :ought 
as to the punitive action if any, that m y  
be feasible or called for in the core. 

A pr.,p:r letter of appointment sh~uld  In this connection. dtpPrtmcntal instructior: 
have heen iwued to Mesccrs Kudianavala have been issucd laying down the porn- 
and Associates. pending the signing of the c e d w  that should be folbwrd f c g ~ d m g  
formal contract. Shri S. N. Kalra appoinlmrnt of private Architect ri& 
was respm\ihle for t h i ~  omizsion. Ministry of Communicatic n,: Ordcr No 

IS. NO. 14, Chaptcr XIVi D. 3301 I /I /p-Admn., dated q t h  
July, 1971. 

As indicated in para 7 .  the decision taken h?. 
the Ministry of W.H.& S.. to approve of 
the work being given to an agency other 
than the C.13.W.I).. without satisfying 
thcmaehs that this r d l y  would enable 
the project to he cmnplctcd within a pe- 

riod of l o  months or so. was somewhat 
hat).. Pare 9 is d m  r c ~ e ~ n t  to this matter 
IS. No. 12, Chapter XIV) 

An indicated tn para lo, SlShri S.N. Kalra 

'Jhis has been discussed in chapter. IV 
of the Rcpc,n of the Expcn Comm~ttee 
and thcy have concluded ur Serial Nos. 
12 and 13 of Chapter XIV that the d&- 
sion taken by the Ministry of Works and 
IInusing to approve of the work being 
given to an agency other than the B W D  
without satisfying thanselves that this 
really w d d  enabk the pmjcct to be 
cnmplcted within a period d I0 months 
or so was somewhat hasty. 
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Works, Housing and Supply. Corwe 
+uently no funher action in the nuUtcr was 
taken.'' The Government have cxPmincd 
this matter funher. 

- n e  approval of the W& and Housing 
Ministry was prrceeded by the fake 
cvrrcspndence :- 

(i) "Shri B.V. SubrPhPmanym, Engi- 
ner Officer to the Chief Engineer, BWI),, 
addressed a letter dn.ted 22-12-67 to *Shri 
K.M. BdchandPlll, Chief Engrneer 
OCS, where among other things, he 
stated : "Therefore, it is veq  unlhly 
that any agcncq' can give assurance 02 
finishing the project by the end of 1968. 

(ii) Shri K.M. Balchandpni wmte on 
11-12-67 to Shri h4.L. Nanda, Chief 
Engineer, CPWD stated among other 
things : "We have been assured. by 
Shri Kudianavala and his asJoadr 
consrmction groups that our minimum 
requirements could be completed in 
a period of 10 months from the date 
of entering into 

(iii? Shri hLL.. Nanda wrote to the 
WH&S Miristry on 15-12-67 express- 
ing the opinion that it w~uld  rot 
be possible to mmpletc the building 
by the end of 1968. No ccmment 
can also be c~ffered on the assurances 
given hy Shri Kudianavala regarding 
cxmpletiag of this project within 
u p e r i d  of 10 months. PS we do not 
know the basis on which such an 
assurance has been given. . . ." 





every stage and nmssary remedial action less, sucf an assurance was not impracti- 
initiated immediately so as to reduce the cable for this architect as he was very 
delays to the minimum. enerpetic ard capable ard m-crhd fast 
(S.No. 36, Chapter XIV). enough, ride Clause (f) of Para -8 of 

Chapter IV of the Expert Cornnee's 
Report. 

In the Committee's view the extwsions of 
time granted to the various covtractcrs 
for compIetir?g their contracts were reasm- 
able. In fact the Committee have gone 
to the length of appreciaitinp the 
thoroughess with which the Ejlgineers 
and other officers concerned of the OCS 
carried out their jobs. 

- z 2. Apart from the ah\-e, the~e are 
25 ' d m e  other procedural aspects in regard 

to the execution of the pmject which 
appear to the Committee to be to put it 
mildly, unusual and wwise- 

(i) In the Constitution of the Works 
Commitfee a representative from 
CPWD was not associated. Strangely 
enough, in a work of such ~ n i t u d e ,  
no .'3ag"?ture, no msulUition or 
partlapatlon from CPWD w% wught by 
OCS. 

Gover~ment have noted the observations 
of the PAC. 

U 
m 

bi) The Expert Committee have examined 
this clause in paragraphs 19 and u, 
of Chapter I11 of their Report with con- 
clusion as at Serial Nos. s and 6 of 
Chapter XIV thereof. Tl-ey have held 
that the original pmposal of DGOCS 
for inclusion of Shri R.G. M e  
Additional Chief Engineer, CPV'D, H'OS 
influenced ucduly by Shri Nargoluala's 
views with the result that the question 
of the inclusion of the PrJlitcct md ~ I C  
exclusion of Shri R.G. Gokhale, did not 
receive the attention which it desend. 

As indicated in para 19(c), the original pro- Govemmert have examined the above con- 
posal of Shri S.N. Kalra to incluc'e Shri clusion of the Expert G e t t e e .  CPWD 
R.G. Gokhale, Additional Chief Engi- is a specialiscd agency cf the Grveament 
necr, CPWD. Nagpw, as a member of ard the corrcspcrding spxialiwd agency - 

742 LS-5. 



: ii) The  Financial Mviscr r n  the Minis- 
try nf Commul~icaricwz, who was 
to scrutinise e<timate nf' eqwniGture of 
the Project was a h  apprinred a m e m k r  
of the Wcirks C;cmmittee. Ilr wwld 
thus be p r e d i q w d  in favcwr cd' wharcvrr 
was r e n m m r ~ ~ d e d  by the W ~ k s  Com- 
mittee and his ccr~~t iny c*f thc r c c c ~ ~ ~ n ~ c r -  
h i ions  of the Krrks Committee i:? his 
capacity as Finercbl Aclri2;c r w c ~ ~ l d  not 
he as objrc-ti\-c ;s was Jc4rahlc. 

the Works Committee was m n d  and for P&T Work: is, the Civil Wing of the 
should have beep accepred. P&T Department ucder the Mhistry cf 
(S.hro. 5 ,  Chapter XIV). Cr?mmur.icarior.s. Skri Gckhalt, Addi- 

The minutirg irr the file cif the Mi~istry o f  tional O i c f  Ergincer, CPWD, was head- 
Conununicaticir~s, rcterred to in para 3, quartered at Nagpur while the senior 
seems to  indicate that the examination most cficer of the Civil Wing(Shi S.D. 
of the proposals fcv the constitution of Pathak, Superintending Engmeer) who 
the Work5 Comrnitree submitted by the was headquartered at Bombay, was mclcd- 
D.G. OCS, wa5 in f luend  ,unduly by ed. Hcwever, this part of the co~clusion 
Shri S.D. h'agwlwata's VICWS. The  of t t e  PAC has been noted. 
question cjf the inclu<icw of the Architea This has been cxarnkrd by the Expea 
and the exclusion vf Shri R.G. Cfikhale Gmmittee in paras 1 3 . 1 9  cf Chapter 111 
c~~nwqucr;rly did nt.1 receive the attenlien d t k i r  Report with the co~clusion 
whicl; it descrwd. ~ummarised at Serial No. 3 of Wt~t 

Thc iixlusicm c4 the Fi~arcial  Adviser to the XIV that "the ifidusion of the F~nanclal 
Ministry c>f Crmmwicaticn in the Wcrks Adviser to the Miristr) of ~ m m u r i c a -  
Conin~itttr was tu~1r:uhtcdy elf hclp in the t iws  in the W ~ r k s  Ccmmittte wrs W- 
cspcc2itirus Cispc.'cl c.f rn::trtrs rclatirp doubtedly c,f help in the expcditiccs dis- 
ttr the cnl strcctic~n c.1. this prcjcct which pc:sal of matters relatirg to the ccrstrnc- 
was rcquirrd 10 Iic carrird c r t  tv :I r t ry  ticr c f tI.$ Frrjtct which uas requirec! 
tight time scliedulc. The likc-lih(ud to Lve c:rried cl;t to a mry  tight time 
~ , f  his ht.irg prc-c!iywscd in l':lvcxur of uchcdulc. 7-he Iikelihccc! c f  his beiLg 
whatcrcr w;-s remnlrnc ndcd by the Works predizpcsed in fa\-cur cf whatemr a*s 
Cornmittec ( 4  which hc- was the scpior- recommerdcd by the Works Ccmmittee 
mas rnernlvr rcsultinp it' b i ~  scrutirv of which he w-sthe senior-mcst member 
of thc rrctrrnmcDdatic'lls 111 thr Wi1r5s resulting in the scrutiny of the recom- 
Cwnmittce ill his capacity as Finsncial mcn&tior c.f the forks Crmmittee b 
Advistr rot  h c i ~ g  as crhiective as was his czpaciry as Financial Adviscr ro t  
dcqiralde. was I I ~ - u b t c d l y  there z ~ d  U-2s bclng as crbjcctive,,as was dcsirzble, 
strer;g~her:rd scmr eslcvt by his atti- undcuhtccily there. Howtrtr. such like- 
tude ac rcflrcted ir: his noti1.g refcrrcc! tcl lihcod u x  mc7re than cff-set by the tx- 
if1 par:s 7 to 1 1 .  Hcwever, sucb likcli- peditic,~; wirh which decisicns wcre take= 
h c d  was rnwc than offx t  by the exprdi- due to his being a member of the Works 
tion with which decisicm wcre taker? d r e  Committee. 
to  his be in^ a member of the Works 
Committre. CiovernmeDt have rctcd the obscrvetkns 

1S.No. 3 Chapter XI\? of the P.A.C. 



(i!i, j, :iv) TQ: arhitect wnose plans and estimates It was quite wrong to have made the +hi- 
W:c t~ b: scru:inist;t by th: Works tect a m-m'b-r ,,f he \ZCr,,rks c jmlt tee  
Cxmnittce \v.is appointed as a mernbcr of and aka the v a r i , , ~  Sub-C ,-irtecs 
that C munittee. n~~minated by thc Wads Gwxnittce for 

il .g rriating cdntracts. In all thsse cases 
Tne Works Cxnmittee was i~t.er-aiiz autho- th, ;\rchitccl h h , , u ~  h3ve been directed 

rised to apprdvs award5 of cmmctc. In tcr 11c iuarrrndanu. at the meetin@ of the 
a letter d d t d  1 ~ t h  L):ccmkr, 1967 dqi- U;:>rli\ C rrmnirt,.ea~~dit\ Sx D-C ,mmitrees, 
r e - 4  t~ d\- CPWL), the Cnief Enginwr ~ ~ ~ c ~ ~ ~ ~ ~ ~ ~ i ~ ~ ~ ~ . ~ ~ ~ ~ ~ ~ , ~ ~ ~ ~ ~ ~ ~ , i ~ , ~ ~ ~ ~  
OCS had .tared t h a ~  "WC hav: oecn of being madr a memilLr thsreof. 
a s>urd  by Shri. . . . . . . . . . . . . . . . . . . . . . (S.x,. 4 uiCllaprcr ~ I V )  
;arimitcc) an1 his asloii;l~cd o~:~: t rucl i~~n 
gr..mp that .tur minimum rsqdircnl:nt. 
c.~uld .): c\vnpl<tc~c i : ~  a p:ri.~d , ~ f  19 
rn.)i1ths f r ,m th.: date t ~ f  cr~tring in:., em- 
tract." In a written reply, thc Ministry 
stated: "'rl~iq c!fficc has rn, i : ~ b m u ~ i o n  
a3 tt, wk:rh:.r any of the c~ultract,m had 
director i?.lirxt buii:~:s~dealirigwith the 
Architect but it m y  be pre5unlcd h a t  
pr.of:~sionall)' the architect had dealings 
with the olntractor in othcr w~rkc am 
which he had bten>crving ai arslJtect." 
The C~mmittee feel that a\ a m.:mbrr of 
~e W&s C.~mmiItec, the architrct Was 
unwisrly and impnbperly placed in a p.~si- 
tian from which he crruld influence the 
W ~ r k s  Gxnmittce eflcctivcly in favour of 
his associate contractors. .. -- .- 

The preliminary estimate made hv ~ h e  
(v) Thk Repl~rt of the Sub-Committer of the Archit~ct and rubscqucntly mc.difi;d by 

W.,rks Cxnmittee on the estimates prr- thc Sub-Gmunitrcc was nerrrsrnt to the 
p r e d  by the Architect wos sur~mitted Works Committee. It was stnt to the 
dir:ct to the Miaistry without its being Gover~lment c!irt ct in this cnnncctic n 

it would he relevant ttl ref< r ttprsgcrfrhe 
proceedingc of the 1st Werks Gmunittcc 
mecting held on 19-1-1968, which is re- 
produced below: 

This has been examined by the Expert 
Cxnmittee in paras 13-19 of Chapter 111 
of their Report with the conch~ion at 
Serial No. 4 of Chapter XIV that it was 
quite wrttng to have made the architect a 

member of the Works Committee and also 
of  tht. various Sub-Committees naninated 

by the Wt&. C munittee f~ , r  negotiating 
contracts ; in all rtwce cases, the Archittcr 
should haw h x n  dirc-ctcd to he in attend- 
ance at the mrctinp of the V;I:rks C n m i -  
ttee anal it% Su I-Commirtres, whenever 
his prrcrncr was needcd. instead c w f  bcing 
made a mernbcr thtrcof. 

G)vcrnmmr have con'idcred this a:prct and 
while n4~ting the conch icm reachcd by the 
PAC will rnsurc that this is not done in 
future by issuing cuitable instructirns. 
?'hi- is abv bt ing hn  ught to the no t i~ r  of 
the hlini5;ry c!iWt,rk- i\- E8,using. cn 

W 

This aspect of the case ha, been dicc-used in 
Chapttr VII (Para 27) of the Expert 
Committee's Reprrtrhcrc it is pointed out 
that in the very first mrr ting of thc Works 
ccmminee held on 19th January, 1,?8, Shri Nargulwala had stattd that adm~rus- 
trativc approval and sanction would issue 
on the ha? is of the estimates approved by 
thc Sub-Committee. In fact this is the 







The Public Accounts Committee have refer- 
red to the advisability of using Malad 
Stone in a building exposed to the sca 
breeze. We tflc gone into this matter 
in some detail and have consulted a 
number of senior engineers. We have 
been advised that sea breeze does Iwt 
have any particularly deletericus effect cn 
Mslad stone. Indeed, the Fort area in 
1k)mhav contai1.s a large number of build- 

CSR 351-A. With regard to the rates 
allowcd, except for the restcraricn of 
Malad Stsre rate frcm Rs. 29 cft. to Rs. 

31 cft., the Expert Gmmittee have 
f0ur.d the rates-Vidc paras 14-15 -16 of 
Chapter X, Serial No. 29 of Chapter XIV- 
to be very reasonab!~. 

 in^, chnstructcd &ma1 decades age, 
\&ch h v e  malad s tme facing. Apart 
from the mrmal etfect of exposure to the 
wcather over a 1wg peritd nf time, we 
have nvt noticed wirp particularly wrious gineen is tbat the sea hrieze docs xot have 
weathering of Malad stone facityg u l rd in  any parricularly deletericus &ct on 
those buildings. malad stone. 01 OI 

As regzds the advisability of using Malad 
stone in a buildirg expmcd to the sea 
breex, the Expert Ccmmiltee have d i m -  
ssed this aspect in para 17 of Chapter X of 
their Repmt. Their mficlusir g recorded 
after cmsultinn a cumber of serirr En- 

(Para 17 of Chapter X) 
Government have noted the observations of 

the PCA and of the Expert Committee. 



OTHER IRREGULARITIES FOUND BY THE EXPERT COMMITTEE 

CHAPTER XIV 

SUMMARY OF MAIN CONCLUSIONS 

The deletion of the phrase "in accordance with the rules prescrib- 
ed by government for this purpose" from the draft relating to the 
functions and powers of the Works Committee, at Shri I). D. 
Nargolwala's instance, was unwise and tended to make the full 
powers given to this Committee unbridled as well. 

S. No. 10 

The "Architects' code", which has been referred to by Shri 
S. D. Nargolwala both during his examination by the Public 
Accounts Committee and during his meeting with us-vide para 
5(c)-as if it were something sacrosant is, as pointed out by Shri 
P. Kudianavala himselfs ide  para 20(i) not strictly binding on an , 

architect, much less on the Government, so far as the scale of fees 
is concerned. Indeed, this Code is stated to have prescribed a fee 
of 6 per cent for a project like the Videsh Sanchar Bhavan whereas 
Messrs Kudianavala and Associates accepted a lower fee of 5 per 
cent. We have no doubt that, if the matter had been handled pro- 
perly, as indicated above. Shri Kudianavala could have been per- 
suaded' to accept a still lower fee of 4 per cent or even less. The 
persons mostly responsible for this lapse were Shri S. D. Nargol- 
wala and Shri S. N. Kalra. Shri Kalra seems to have failed to 
bring to the notice of the Negotiating Committee that Shri 
Kudianavala had offered to do the work even free of charge. This 
information would perhaps have assisted the Committee to obtain 
more favourable terms from the Architect. 

The Preliminary Estimate was prepared in a very haphazard 
manner and served hardly any useful purpose. 

S. No. 19 
The examination of the Preliminary Estimate in the Ministry of 

Communications and the procedure adopted for this, left much to be 



desired. Further, the manner in which the proposal was routed 
and sanction to it obtained, was improper. Shri S. D. Nargolwala, 
Financial Adviser and Additional Secretary, Ministry of Finance, 
was the officer principally concerned in the matter. 

S. No. 20 

The Detailed Estimate was prepared in an unsatisfactory manner. 
The rates allowed were difficult to check and were on the high side 
and the estimate hardly served the purpose for which i t  was 
intended. 

S. No. 23 

Secret D.O. letter No. 28-CD(12);67, dated 11-9-67 from Shri 
S. P. Sen Verma to Shri L. C. Jain, on the subject of measures for 
ensuring satisfactory negotiation, conclusion and execution of con- 
tracts should have been brought to the notice of the Works Com- 
mittee and all the ofilcers concerned with the Project. The D.G., 
O.C.S. failed to do this. 

S No. 24 
The designs for the pilling work for the main foundations of the 

Videsh Sanchar Bhavan Project do not appear to have been scruti- 
nised thoroughly. 

S, A70. 25 

The load tests prescribed for the piles were of a standard lower 
than these laid down by the Indian Standards Institute. 

Piliing work should have been excluded from the Architects' 
Contract, thereby saving a sum of Rs. 15,000 or so from his fees. 

S .  No. 27 

Tenders should have been called for the pilling work. Bctter 
rates were thereby likely to be obtained 

S. Nos. 33 and 34 

The grant of loans (Rs 12.75 lakhs) to the Ncw Consolidated 
Construction Co. Ltd, was necessary and was, in any case, a condi- 
tion of their contract. So far as their repayment was concerned, 
no difficldty arose. The instalmcnts were paid when due and the 
loans returned in accordance with the conditions on which they 



had been granted. However, no evidence is available on record to 
show that any steps were taken by the Works Committee or the 
O.C.S. to ensure that:- 

(i) the loans granted were actually utilised for the purpose 
for which they were granted; and 

(ii) the joint hypothecation stipulated by Shri K. M. Balchan- 
dani, vide para 9 and by Shri S. D. Nargolwala vide paras 
10(b) and 10(d), was not carried out. If  this was not 
practicable, the difficulty should at least have been 
brought to the notice of the Ministry of Communications. 

The responsibility for these ommissions lies mainly with Shri 
K. M. Balchandani, but it also has to be shared by Shri S. D. 
Nargolwala. 

S. No. 34 
The processing of the case in the Ministry showed excess of zeal 

on Shri Nargolwala"~ part. 





Government are of the opinion that transfer of administrative control of 
O.C.S. from the Ministry of Communications to P&T Board would not 
be' itself result in better administrative, technical and operational efficieacy 
of O.C.S. On the other hand, Government consider that it would be in 
the public interest to continue O.C.S. as a separate entity under the con- 
trol of the Ministry of Communications as at present. I t  is not clear to 
the Committee what public interest is involved in continuing O.C.S. as 
a separate entity under the control of the Ministry as at present. The 
Government have admitted that in future telecommunication tectaology 
will increasingly become similar both in OCS and P. & T. Department as a 
result of programming of c number of satellite earth stations in the country 
for internal traffic. The two arguments which have weighed with Govem- 
ment most for keeping O.C.S. as a separate entity are ( i )  the need f l ~ r  close 
liaision with foreign administrations in operational mztters. accounting 
procedures etc. and ( i i )  various administrative and staff problcniq resultin? 
from merger. It is d i c u l t  to see in what way close liaison with foreign 
administrations in opzrational and d h e r  m:ltters is more difficult if 3CS 
i s  put under P&T Board. Indeed thc advracenlent of technoloq on the 
P&T side on thc same lines as in O.C.S. points to the n:ed for proper 
coordination not only in purchase of equipment, spares etc. but xlso in 
the lield of rescarch and development. The Committes. ihcrefnr~. con- 
tinuc to be marc imprcsscd with ar.mmcnts in favour d thc OCS being 
under the overall control of the P&T Board rather than as at present 
under the Ministry. This is, however. a kind of question where C ~ W I I -  
ment's view should prevail. Thc Committee would, however, sup~est  that 
Govt. may one more h k  at thc entire question. 



2 1-15 Communications The Committee note that the Expert Committee which enquired into 
the construction of Videsh Smchar Bhavan ( a  building of OCS in Bombay) 
has found 3 officers--Sarvashri S. N. Kalra, D.G.O.C.S., K.M. Balchandani, 
Chief Engineer O.C.S. (letter D.G.. O.C.S.) and S. D. Nargolwala, Financial 
Adviser to the Ministry of Communication+mostly responsible for several 
serious irregularities. As the oflicers have already retired from service, it 
has not been possible to prnceed against them departmentally. How-ver, 
advice of Ministry of Law and the Department of Personnel has been 
sought as to the punitive action, if any, that may be feasible or called for 
against each one of them. 

The Committee are very much concerned to observe that althoagh more 
than a year has elapsed since the .Expert Committee submitted their ~eport, 
Government have not yet decided whether they are in a pusition to, and if 
so. whether they at all wish to take action against the officers whom tte 
Expert Committee held responsible in the main for the various lapses 
(malpractices) in this case. The Committee would reiterate their earlier 
recommendation that as disciplinary action which is inordinately delayed 
lose much of its deterrent value, it is very necessary that Government should 
take action without further loss of time. Puoitive action should also be 
taken against those who have retired (i.e., SIShri S. N. Kalra, D.G.O.C.S., 
K. M. Balchandani, Chief Engineer, O.C.S. (later D.G., O.C.S.) and 
S. D. Nargolwala (Financial Adviser). While doing so, the Committee 
suggest that Government takes note a h  of the recommendation contained 
in paragraph 1.25 of this Report. The Committee would also like to be 



informed about the action taken against other officers responsible for the 
varoius lapsas pointed out by the Expert Committee. 

The Committee note the remedial measures that have been taken by the 
Ministry and they hope that care will be actually taken to ensure non- 
recurrence of such lapses. The matter should be retlected in the annual 
report of the Ministry. 

5 1.20 Communicatio~~s, Works& Housing The Committee note the conclusion of the Expert Committee that the 
decision taken by the Ministry of Works, Housing and Supply in approving 
of the work being given to an agency other than C.P.W.D. without satisfying 
themselves that this really would enable the project to be completed within 
a period of 10 months or so was "somewhat hasty". 'Somewhat hasty is 
an &duly mild expression to use in regard to a decision which in effect 
amounted to running away from responsibility. w 

The Ministry of Works, Housing and Supply or the C.P.W.D. idso did 
not give an opportunity to the Ministry of Communications o r  the O.C.S. 
to take careful note of the C.P.W.D.'s view that the work could not be 
completed within 10 months or so by any other agency before making u p  
the mind to giving the work to an out-side agency. The Committee consider 
that it was the duty of the Government in the Ministries of Communications 
and Works and Housing to satisfy themselves whether it was practicable 
to complete the building within 10 months or so and if not, whether the 
private architect would be in a better position to  be able to  do  so. As 
observed by the Expert Committee the officers in the OCS and the Ministry 
of Communications should not have allowed themselves to be influenced 



by the tall claims d high contracts etc. made by the private architect or 
any other ,pressures. The Minisuy of Works, Housing and Supply also 
failed to satisfy themselves in this regard before according their approvat 
The Committee desire that the responsibility of the officers concerned should 
be fixed under advice to the Committee. 

6. 1.23 Communications The Committee are not satisfied with the explanation of the 
Ministry for not appointing a representative of the CPWD on the Works 
Committee. As observed by the Expert Committee although Shri S. D. 
Pathak was a Superintending Engineer of the CPWD on deptation to the 
P&T Department, he was not of adequate status to be able to pull his 
weight in the Works Committee. Moreover, he was subordinate to the 
Ministry of Communications. If Shri R. L. Gokhale had been appointed 

thc Works Committee, he would have been able to act as an effective 
Member by virtue of his seniority besides being not subordinate to the 
Ministry of Communications or any of its departments. As observed by 
the Committee earlier, the Minisxy should have consulted the C P m  
about the constitution of the Workc Committee and sought their participa- 
tion in it. The failure of the Ministry in not associating a representative 
of the CPWD with the Works Committee was serious and msponsibility 
should be fixed. 

The Committee assume that the Ministry will have been as impressed 
as it has been by the finding of the Expert Committee that there seems to 
be some kind of family resemblance in the circumstances in which the 



same private firm (M/s. Kudianavala and Associates) was appointed as 
architects for the P. & T. Building. New Delhi and OCS Building, Bombay. 
The Committee trust that the Ministry will have already initiated investiga- 
tion into the circumstances leading to appointment of the architect for 
P. & T. building. The Committee would like to be kept informed of the 
progress of the investigation. And if investigation has not already been 
instituted. the Committee desire that it will now be done. 

.-.-- ---. --- - . -- 
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